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SHRI KRISHAN KANT (Haryana):
Sir, 1s it all relevant?

MR. CHAIRMAN: Mr. Rajnarain,
we have heard you. Now, let the de-
bate begin. Mr. Muniswamy will move
the motion.

SHRI B. K. GAIKWAD (Mahara-
shtra): Sir, before we start I want to
rise on a point of order.

MR. CHAIRMAN: There are
many points of order; they are
points of disorder.

SHRI B. K. GAIKWAD: Unless we
rise on a point of order you don’t al-
low us to speak. I want to draw the
attention of the House and also re-
mind the House that in the lasi session
it was decided that the motion re-
garding the Committee on the welfare
of Scheduled Castes and Scheduled
Tribes would be taken up for consi-
deration on the first day of this ses-
sion, It was to be moved on that day
jtself but unfortunately there was
some misunderstanding and the House
was adjourned sine die. Now in this
session the first day is gone, the se-
cond day is also going. T want to
know when that Government motion
is a

too
all

Government motion and . ., .

MR. CHAIRMAN: It is there on the
agenda. Immediately this is over it
will come.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHID: It
was there on the first day’s agenda
but yesterday the House decided that
this should be taken up today.

MR, CHAIRMAN: Yes, it is there
and it will come. There is no ques-
tion of evading.

MOTION RE THE SITUATION ARIS-
ING OUT OF THE TOKEN STRIKE
BY CENTRAL GOVERNMENT EMP-
LOYEES ON 19TH SEPTEMBER 1968.

SHRI N. R, MUNISWAMY (Mad-
ras): Mr. Chairman, Sir, I beg to
move—

“That the situation arising out of
the token strike by Central Govern-
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ment employees on September 19,
1968, and the action taken by Gov-
ernment in relation thereto be taken
into consideration.”

Sir, it really pains me to make any
observation about this unusual situa-
tion that has arisen as a result of the
strike.

[THE VICE-CHAIRMAN (SHRI M, P,

BuarRGAva) in the Chair.]

If in the course of my observations I
make any remarks which might wound
the susceptibilities of Members there
or if I transgress in any way the limi-
tations ] hope they would excuse me
because the situation armsing out of
this strike is not a happy one to be
narrated in any form or in any shape.
Mr. Vice-Chairman, Government emp-
loyees numbering about 26 lakhs, if I
am right, and there are three main
services, Defence, Post and Telegraph
and the Railways besides a host of
others which I am not going to men-
tion. Sir, the strike was brewing for
a very long time and this was only to
be a token strike just for a day though
it might have been extended for some
time or even made info an indefinite
one. The trouble that has been caus-
ed as a result of this is so enormous
that anybody would shed tears. The
population of India is about 500 mil-
lion of which about 2 to 3 million
people are the servants of the entire
community. About 498 million people
were virtually kept at tay as a result
of this strike by these two million odd
people who comprise the Government
employees and who went on strike.
Basically it was said that it would be
a very peaceful strike for about 24
hours from 6.00 AM, to 6.00 AM the
next day. But unfortunately it has led
to various remifications. Committing
one error afler another this sirike re-
sulted in loss of life and damage to
property. If only we have got the
patience to think we will find that the
leaders or the sponsors of this strike
mostly happen to be outsiders. Here
I should be very charitable to the
workers and I would say that except-
ing for a few of them I should say
they are all loyal to the Government
and to the service to which they have
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been allotted, Mr Vice-Chairman, I
think whenever one joins Government
service—] speak subject to correction
—he has to sign a declaration that
he will abide by the rules and service
regulations and in the service regula-
tions there 1s a specific provision that
they would not strike. Strike 1s one
of the weapons availaonle to the Unions
and this weapon should not be mis-
used It has to be used only in g leg:-
timate way, certainly not in the way
mm which they have done 1t The
JCA has been having a sort of divi-
ded opinion on the 1ssue of strike
A few were trymg to push up the
strike while a few others were oppos-
ed to the strike I myself had a talk
with one of these leaders and I gave
an 1nkling that there was likely 1o be

an ordinance prohibiting the strike
and that leader

SHRI BHUPESH GUPTA (West
Bengal) How did you know that there

would be an ordinance

SHRI N R MUNISWAMY- Please
don’t disturb me for Heaven’s sake be-
cause I have not been doing such a

thing I am not gomng to give the
name just ag some Ministers
sometimes get caught You are
a lawyer, I am also a lawyer We

know these things So don’t disturb
me Just listen, Otherwise 1 may
miss my point.

Now that gentleman told me that in
case the ordinance was 1issued the
strike would become 1llegal Then I
asked him what would be his course
of action then and he said that he had
1o think what would be the next al-
ternative He said that 1f there was
gomng to be an ordinance though he
did not think that there would be an
ordinance, the strike would be illegal
Anyway, that has happened and we
know what a strike 1s  We have seen
even here that we are not able to per-
form our jJob I have not oeen able
t0 move this motion for the last 25
minutes because all sorts of questions
were raised like extension of time
from one day to iwo days etc and
even many i1ssues which are not ger-
mane fo the motion were raised And
this motion was stalled So this 1s one
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of the ways of strike. The Hon. Mem-
bers who fight for their rights here
unfortunately seem to forget that even
the main thing for which they are
working here 1s not allowed to be done.
But I would leave this point here be-
cause I would be missing mv point 1if
I indulged 1n other aspects of the
strike As I said before, even the
leaders, the sponsors of the strike were
not unanimous and even among them
one was intimidating the other [nti-
midation 1s one of the process involved
and the result 1s, victimisation also
comes In since under the rules the
Government can take action Intimi-
dation 1s one of the processes 1n which
the strikers indulge And strikes are
of various kinds, stay in strike, pen
down strike, sit 1n strike, lying down
strike and so on.

SHRI A D MANI (Madhya Pra-
desh): On a powmt of order

SHRI N R MUNISWAMY: There
can be no point of order Your point
of order can be deferred For Hea-
ven's sake don’t do this sort of thing
As I said, various types of strikes are
there I am not questioning 1t They
can have any number of types of stri-
kes.

SHRI A D MANI: Sir, I am on a
point of order.

SHRI N R MUNISWAMY* I am
not yielding Unless the Chair directs
me I won't yield

SHRI A D MANI
call me

Sir, you must
I am on a point of order,

THE VICE-CHAIRMAN (SHRI M
P* BHARGAVA): Yes

SHRI A D MANI Sir, this 1s a
very important debate I have got
great respect for Mr Ramaswamy but
there should be a person of Minisle-
rial rank here

SOME HON MEMBERS Why?

SHRI BHUPESH GUPTA Mr Vice-
Chairman, this 1s the attitude of the
Government We are discussing a
Cabinet decision This was a Cabinet
decision as you will remember The
whole thing was decided by the Cabi-
net Not a single member of the Cabi-
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[Shri Bhupesh Guptal
net is present and yet we are discus-
sing this. My friend need not be upset.
You at least should make your Cabi-
net members hear you. They should
take you seriously. You are the Mover
of this motion. Now, this 1s their at-
titude. I should like to have your
view. What 1s the idea? I know they
are very affable persons.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The House will
stand adjourned till 2 pM, and I do
hope that a Cabinet Minister will be
here when the House reassembles.

The House then adjourned
for lunch at one of the clock,

The House reassembled after lunch
at two of the clock, Tue DepuTy
CHAIRMAN in the CHAIR.

THE DEPUTY CHAIRMAN: Mr.
Muniswamy. Before you begin, let
me inform the House that the House
will sit till 6 p.m. today.

SHRI N. R. MUNISWAMY.
is the reply?

THE DEPUTY CHAIRMAN: We
shall carry on the debate and then we
shall see. B :

SHRI N. R. MUNISWAMY: Madam
Deputy Chairman, this morning I was
making out the point that the 26 lakhs
or 30 lakhs of people who are serving
under the Government of India have
kept the rest of the population, say
498 million people, at bay. Being
service organisations they should not
keep a large number of people at bay
and hold them to ransom. That is the
point which I raised initially, I am not
going to justify or otherwise go into
the merits of the strike. I may be
permitted on this point, however, to
ask whether there is any justification
for this and thereafter we shall see
whether the methods adopted by the
organisers or sponsors of the strike
and the action taken by the Govern-
ment on the Government employees
are justified. There is the JCM or the
Joint Consultative Machinery. They
have provided therein for certain is-
sues to be referred to arbitration. But

When
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they wanted some of their demands to
be complied with forthwith. The first
1s the need-based minimum wage. The
second 1s the merger of dearness al-
lowance with pay and the third is the
revision of the formula governing the
grant of DA, The second and the
third might be clubbed together. The
Government was reluctant only with
regard to the first one, ie., the need-
based minimum wage. There is this
justification that not only these 26
lakh people are to be taken care of,
not only they are to be well paid—and
according to their services they must
be paid—but there are other people,
as I told you, 498 million people who
are in other avocations of life. It has
got serious repercussions on the social
and economic aspects. If we only
comply with the demands of these 26
lakhs of people, it will have serious
repercussions on the other parts of the
society. Unless we take into conside-
ration these things, it will have reac-
tions on the private industry and a
host of other installations where people
are employed. That is the reason why
the Government was reluctant to ac-
cept the first item and they did not
agree to refer it 1o arbitration. So far
as the merger of DA with pay is con-
cerned, they agreed to consider it. In
the JCM I find, subject to correction,
that there are a few points which can-
not be referred to arbitration. So far
as the class or the grade of a service
is concerned, they will certainly consi-
der that aspect. As regards the need-
based wage, they were not agreeable
and on that scare the organisers or
the sponsors of the strike should not
have taken recourse to the extreme
step of keeping the entire population
at bay. The affected service 1s Post
and Telegraph. About 30 to 35 per cent
of the people stopped work and it may
be that about 9 to 10 per cent might
have gone on strike when we take the
totality of the strike, So far as the
Posts and Telegraph is concerned, it is
the worst-affected, We can rather to-
lerate a strike. We know that they
are on strike, but their after-reaction
their go-slow is much worse. You
neither kill the man, nor allow him
to live. You are only squeezing him.
He does not die and he does not live_



853 Re. situation arising

Similarly, this sort of go-slow is real-
ly worse than a strike. I can only
express my regret at the way in which
the sponsors or the people behind it are
encouraging this go-slow. The go-slow
policy, according to me, is one of the
worst methods of strike. They can as
well go on strike, because then we,
know that they are on strike. We can
make some other alternative arrange-
ment. The go-slow is the worst type
which one can ever imagine. On the
19th J had myself seen how the people
suffered as a result of it. It was said
to be a token strike, but was it a token
one? It was not. It was a real strike.
The reactions that are taking place

subsequent to the strike are much
worse and we cannot ims&gine how
this country could be run, Today the

Congress may rule and tomorrow the
other parties might rule the country.
If you only pamper the permanent
services and teach them these methods
and when you take over the reigns of
the counfry, they strike, I do not know
how you will stand it. You create con-
fusion and commotion and you are still
merry. You are now sowing the wind
and you will soon reap the whirlwind.
That would be the result. I would say
that the sponsors are mostly outsiders—
subject to correction. I am of opinion
that these unions should not be man-
ned or guided by these strangers. Only
the man who wears the shoes knows
where it pinches, The employees as
such-—I have met many of them—are
all very loyal. They know they will
have to starve and they cannot run
their families. In a strike the real suf-
ferers are the employees, not the spon-
sors or the representatives of the
unions. They are merry. They create
commotion and confusion and the man
who actually suffers is the employee.
The people who go on strike think that
they will get something out of it. As a
matter of fact, they get nothing, ex-
cept starvation at home and a lot of
trouble otherwise. That is the trouble.
The Government should think of a way
in which the strangers can ke eliminat-
ed altogether. The outsiders must be
eliminated. I have no objection to one
of the employees being the prime cause
of zll these things, because if they
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do something wrong they know how
to adjust themselves, Being strangers,
being outsiders, they do not consider
these aspects because they do not ac-
tually suffer. They are only the brains
behind it, They are the ring leaders
behind the drama. The man who per-
forms Eknows where the trouble lies.
Therefore, I would say that the Gov-
ernment should seriously consider whe-
ther the outsiders should be allowed
in all these things.

Another thing is that in all the estab-
lishments ang offices they run their
whole office in the premises them-
selves, These are organisations which
are recognised by the Government and
we should not stand in the way of their
doing any work. I agree, but let them
run their show outside the premises.
Let them have their office outside the
office premises. Having their office in
the premises is in itsel? tinted with
some kind of disloyalty or disservice
or some sort of mental reservations in
the discharge of their duty. They go
round and round in the corridor and
permeate their ideas and ideologies,
and the men who are actually at work
are at bay as to what to do, whether
to do or not to do. It may be a small
thing, but small thing only causes ir-
ritation. Even a small pin will be the
cause for entire dislocation. The
Government must not allow the union
office to run in the premises where its
office is being run.

The other thing which I mention is
this, I have made out a case that
there was no justification for it. The
only justification is to cause commo-
tion, to sow the wind and reap the
whirlwind out of it. Really the loyal
workers are put to trouble. I had heen
to one or two places on the day of the
strike. Even women were asked not
to go to office. Cowdung water was
thrown at them. I was also held up.
They did not do any harm to me ex-
cept to cause obstruction. Such things
are of no use, this kind of intimidation.
They say, do not victimise, I agree
nobody should be victimised, but if
they intimidate a person, as a result
of intimidation he succumbs to that
way of life. The actual suflferer is not



355 Re. situation arising

[Shri N. R. Muniswamy]

that man. Who suffers? There is a
provision in law that he can be punish-
ed. He has not done it of his own &c-
cord, If there is something which is
against his conscience and if he resists
it, it may be called Satyagraha. But
this is a case where he does it not be-
cause it is against his conscience, but
this is something against the consci~
ence of the leaders. So he carries out
the wishes of the leaders. This man
obeys that. Here if a man is doing his
work, if something is wrong, is against
his own conscience, he can certainly
stop doing the work; then it may be
called Satyagraha or civil disobedi-
ence. But in this case it is neither
Satyagraha nor civil disobedience. It
is a case where they are disobeying
the law wantonly and purposely with
a view to causing harassment not only
to them but to the entire people. There
is some difference of opinion between
the J.C.M. and the Government. They
want something from the Government,

and the Government refuses. Who are
the actual sufferers ? Only the people,
not the Government or the persons

who are egging them on to strike. I
will give an illustration. It is like a
husband and wife fighting. The hus-
band cannot control the wife. The

wife is a termagant, If he cannot
control her, what he does is he goes
and beats the children. What could
the children do? He wants to show

his anger against the wife, and he
goes on beating the children and the
children go on crying. If there is a
difference of opinion between the em-
ployees and the Government, we are
498 million and we are at mercy of
these people. We want their service.
Between them we are punished. Noth-
ing is done for us. All the letters
which had been posted had not been
delivered. They do not discharge
their duties. The reason is, ‘go slow’
has come into play. Therefore, I
would say that Government should
consider hereafter whsther mechani-
cal aid has to be resorted to. I know
if computerised machines are introduc-
ed, there is trouble. If we have me-
chanical aid, then there is trouble from
these people. They say, we do not
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want mechanical aid. At least we can
depend upon the machines which will
certainly do the job. If these people
strike work, actually we suffer For
example, 1 tell you if the telephones
had not been automatic, we would
have suffered a lot. Thank God there
were automatic telephones, without
manual operation, Therefore, I would
say the Government should consider
very seriously, without jeopardising
the existing set-up. to introduce
mechanical aid in all possible ways.
Wherever mechanical aid could be
resorted to, computerization has to be
introduced, because they have given
notice that they will go on strike.
This sort of bamboozling the Govern-
ment and harassing the Government
will not do. When they come and hold
the helm of affairs, I think they will
suffer from the same difficulties as they
have taught the people how to disobey.
So I want these leaders, specially the
leaders who have got in their heart
the welfare of the people and the coun-
try that they should think that what-
ever they do, it must be only channelis-
ed against the Government and the
people who run the Government and
not the people who are depending on
the service of these people. I would
only request that the leaders should
think twice before doing it. There is
no use, there is no purpose in doing
it. ,
Another thing which I wish te sug-
gest to the Government is this, Here-
after just as we file our nomination
and we take oath that we will abide
by the Constitution, likewise when we
recruit new men, these people have
to be asked to execute a bond or an
agreement whereby they will not re-
sort to strike. There is already a pro-
vision that they are not to go beyond
the Service Rules. In spite of that
they do that. Now they have dere-
cognised many of the wunions. The
only method adopted by the leaders is
they route it through the M./Ps. The
M.Ps. take their case and forward it to
the Minister or the concerned Depart-
ment. What they wanted to avoid is
now being done through a different
route. Whatever remedy we may sug-
gest, there is a way out of it, and that
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is the reason why I say that the Gov-
ernment should be very strong, and
the steps taken by the Government
are all right. One thing I wish to say
to the Government. Today is the
birthday of our Prime Minister, and
we are now slowly coming to the birth
centenary of Mahatma Gandhi also.
Even for the birth centenary death
sentences have been commuted., (In-
terruption) I would only wish that
deserving cases have to he reconsider-
ed and many of the persons who have
succumbed as a result of intimidation
and pressure by those people may be
condoned. People who have actually
taken part in it may be punished.
Regarding leaders, I would only sug-
gest that political leaders should not
be hereafter involved in this orga-
nisatiom. Representatives of eniple-
yees alone I am having in mind, not
the leaders who are rot employees.
There should be no political tinge for
all their actions and misdeeds. The
only thing is, this is the hirthday of
the Prime Minister, and I wish that
she would give second thought to giv-

ing punishment to all these people,
and those whose actions are irreme-
diable and who cannot be condoned

by any stretch of imagination, they
may be punished. Even that punish-
ment may be lenient. If it is very
strict, I should say that we will appear
to be vindictive because they have
done a wrong thing.

The last sentence I wish to say to
all leaders of parties, including leaders
from my side, is from this day
they should withdraw from  that
organisation. You may guide them,
you may give them the philosophy
from a distance. I have given a reso-
lution saying that strikes should be
banned, but strikes may not be ban-
ned, they may not agree. These lea-
ders who are very kind in iheir heart
simply enact a drama in the House,
They talk all sorts of irrelevant things.
Relevancy is the first casualty in the
House. On anything and everything
one can rise and talk. We have been
here in Parliament for 15 or 20 years
and it is a novel experience to me. I
only want to reguest that honourably
they must withdraw from being leaders
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of these organisations and wunions,
They can guide them from a distance,
never circumventing their own acti-
vities with jndirect methods.

Lastly, I request the Government to
see that steps already taken may be
minimised to some extent without
losing the game. I only want that
the Government should be a noble
Government doing something good and
at the same time being firm also. We
should not give up principles, We
can modify principles to some extent
but we can never give up principles.
Tomorrow when you hand over this
Government to some other party, they
must see that we have stabilised the
permanent services on a firm ground,
and these people have to serve not only
us but other parties in case they come
—which I do not think they will—
even if they come they must be thank-
ful to us that we have stabilised them.

SHRI A. D. MANI: Madam, I move:

1. “That at the end of the Mo-
tion, the following be added, name-
ly:—

‘and having considered the
same, this House disapproves the
association of outsiders, not con-
nected with the Central Govern-
ment service, with the Unions of
the Central Government employ-
ees’.”

SHRI BHUPESH GUPTA: Madam,
I move:

2. “That at the end of the Motion,
the following be added, namely : —

‘and having considered the
same, this House fully supports
the demands of the Government
employees and condemns the ac-
tion of the Government in regard
to the token strike’.”

SHRI RAJNARAIN (Uttar Pradesh):
Madam, I move:

3. “That at the end of the Motion,
the following be added, namely : —

‘and having considereq the same
this House is of opinion that the
Government have acted in a
spirit of revenge and has thus
caused harm to the nation as well
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[Shri Rajnarain]

as to the interest of the

r

T yees',

emplo-

The questions were proposed,

THE DEPUTY CHAIRMAN: Be-
sides the names that are on the print-
ed list on today’s agenda, there are
many other names given to me. 1
propose to go party-wise if there is
no objection. Now, Mr. Gupta.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): Party-
wise?

THE DEPUTY CHAIRMAN. 1 do
not think that is possible in this de-
bate, We shall try to do the best.

SHRI BHUPESH GUPTA: Before
I start, let me pay my homage to the
memory of the martyrs to the cause
of the working people, those men and
women who lost their lives at the
hands of the police at Pathankot, at
Indraprastha Bhawan, Gauhati and
other places., Also my thoughts go to
those who have suffered in many ways,
even if they had not lost their lives.

It must be added that the Govern-
ment employees have added a glo-
rious chapter to the annals of the

struggle of India’s working people.
Whatever columny may be spread
against them, howsoever, the Govern-
ment may try to victimise them, what
will be remembered by the current,
living generations and the generations

yet unborn is the unity of the Gov-
ernment employees and the entire
working people and the great cause

for which they so valiantly fought.

Madam Deputy Chairman, there
is no denying the fact today that the
demand for a need-based minimum
wage has become a truly national de-
mand. We have to solve this problem
today, or tomorrow, when there is no

- possibility of shirking the issue posed

by life itself, sanctified by the sacri-
fice and suffering of so many Govern-
ment employees and working people,
the sooner we flnd a solution to the
demand for a need based minimum
the better for all of us concerned. I
do not think we can at all ignore this
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thing if we are sincere in our protesta-
tions about social justice, about re-
moving economic disparities, about
what we have stated in our Constitu-
tion itself in the Directive Principles.
Article 39 of the Directive Principles
says that the State shall, in particular
direct its policy towards securing that
the citizens, men and women equally,
have the right to an adequate means
of livelihood. This provision in the
Constitution which gives an assurance
of adequate means of livelihood has
been translated in concrete terms by
the demand of the Government emp-
loyees for a need-based minimum
wage. :

SHRI AKBAR ALI KHAN (Andhra
Pradesh): Mr. Bhupesh Gupta, in the
present economic conditions, do you
honestly think that we can give a
need-based wage?

SHRI BHUPESH GUPTA: My
friend will not understand anything,
I will come to that, I will meet all your
arguments.

Therefore you will agree that a need-
based minimum wage is certainly not
more than a living, adequate wage.
The adequate wage you have promised
in your QConstitution, if anything, is
certainly more than the need-based
minimum wage which the Government
employees and other working people
are asking for in the country. We shall
come to that aspect of the matter.
Therefore, I say that it was become to-
day a truly national demand, It is not
a demand by one section of the Gov-
ernment employees, it is a demand of
the entire working people. In fact, it is
a national demand. The struggle has
put this demand in a truly national
focus. This you must understand. This
itself is a great achievement of the
Government employees’ strike, Also the
struggle has cemented their unity and
cemented the ties of the Government
employees with the other sections of
the working people, which is no small
gain, and the struggle has brought
about very many unions in common
endeavour and common action which,
from the point of view of working
class and democratic movements, is
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undoubtedly a notable and memora-
ble achievement.

Madam Deputy Chairman, before I
pass on to the deeper aspects of the
subject, we are naturally worried to-
day about the aftermath of the strike,
There are even now 12,000 Govern-
ment employees who have been dis-
missed, suspended or whase services
have been otherwise terminatea You
know that when the Cabinet 1ook a
decision to withdraw the notices of
termination of service—it was a good
decision in so far as 1t went-—44,000
Governmentt employees, temporary
employees, were not dismissed, 1t 1s
good that they had not been sent out.
But no person who has heen sent out,
suspended or dismissed or otherwise
whose services have been terminated
has been taken back as yet since that
Cabinet decision, and 12,000 of them
still remain This is an aspect which
calls for our understanding and atten-
tion Out of the 12,000 whose services
have been terminated or suspended,
3.000 are temporary employees. Out
of these 3,000 about half the number
have been arrested and against whom
cases are pending in courts. Accord-
ing to rules, those who are arrested
and detained and against whom cases
are pending are normally deemed fo
have been suspended. Bui 1n the
present case we cannot understand
why they are being treated as having
lost their jobs and why 1t 1s treated
as 1f their services have been termi-
nated.

Of the 9,000 permanent employees
who are suspended, about 8,000 have
been arrested and cases are pending.
There are no charges of violence or
sabotage against them, Out of the
8,000, about 6,000 are from Delhi, Pun-
jab, Haryana and Rajasthan. Hon,
Members should know that very few
arrests took place in Madras and An-
dhra, practically no arrest took place.
In Bihar and Bengal also very few
arrests took place. Cases are being
withdrawn and suspension orders are
being cancelled in Bengal and Bihar.
I hope nobody will suggest that the
Government is showing this lberal
attitude, figuratively speaking, because
of the mid-term elections there. We
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cannot have a mid-term election in
Delhi, Rajasthan and other places
order that they should show such a
relaxation in their attitude,

In Delhi, mass arrests were made 1n
five post offices alone, numbering about
1,600 people. In Delhi, they are try-
ing to run the services without these
staff. The consequent inefficiency 1n
services, the public are made to be-
lieve, 1s due to the regular staff, etec.
Here we are the sufferers, not merely
those who have been sent out, but we
are the sufferers. I would like to ask
the hon Members tfo consider this
problem dispassionately and in a man-
ner of wunderstanding. Recognitions
of ten all-India unions have been with-
drawn, apart from many other unions
of a local nature. Now, you will find
that when the recognilions of these
unions had been withdrawn, Some
mushroom unions or unicns had been
recogmsed. In the Posts and Tele-
graphs they are supposed to have some
union here which has been recognis-
ed, nobody knows where their offices
are, who are their representatives,
whether they exist in Delht at all.
Still these unions, yet to be born per-
haps or have been born only in the
wake of the strike or on paper, have
been recognised by the Government,

Now, this is surely not the way of
having a clean slate. This is surely
not the way of closing the chapter,
This 15 surely not the way of restoring
normalcy. This 1s surely not the way
of displaying that you are sympathetic,
This is surely not  the way
of recapturing the goodwill that
should obtain between the higher
echelons 1in the administration and
the common run of Government em-
ployees. This 1s a constant provoca-
tion. This itself is an act which dis-
organises our services, creates a very
bad example and really makes the
situation more complicated. I hope
the Government would now start dis-
cussion with the leaders of Govern~
ment employees and through bipar-
tite talks these problems of victimisa-
tion will be solved to the satisfaction
of the Government employees. The
problem of victimisation will be solv-
ed to the satisfaction of the Govern~

oy oume W b



363 Re situation arising

[Shri Bhupesh Guptal
ment employees and the public. It is
within the reach of the Government.
Everybody knows that the Govern-
ment 1s powerful. Everybody knows
that those who have been thrown out
of employment are starving with their
families, that they are in the midst of
great suffering and hardship. When
the cause of the Government emplo-
yees 1s just why should you stand on
prestige? Why you should flex the
muscle all the time over a matter like
this I cannot understand. I still ap-
peal to all concerned in the Govern-
ment to talk to the leaders of the Gov-
ernment employees and try {o solve
this problem and close this chapter.

Madam Deputy Chairman, let me
now come to the more fundamental
aspect of the matter. First of all, I
should like to say one or two things
-about the genesis of this particular
strike This 1s a little impertant be-
cause a lot of misrepresentation has
taken place Firstly, 1t was a token
strike. It was meant to be a token
strike. In fact it was a token strike.
Mr. Chavan and others thought that
it was a dress rehearsal for some big-
ger struggle. May I know whirh In-
telligence Officer with any common-
sense submitted a report of this kind
to make a token strike an industrial
dispute which would take the shape
of a revolution It is the utterest non-
sense that a man with any common-
sense can ever utter, It was nothing
but a token strike. The strike was 1n
consonance with the provisions of the
Constitution The strike was n line
with the principles and norms of trade
union movement. The strike was per-
fectly legal and was 1ntended to be
peaceful, and, in fact. it was peaceful
The violence was on the other side, the
Congress Government The strike was
made illegal by striking at the funda-
mental rights of our Constitution, by
striking at the trade union movement

by the heinous, shameless Ordinance
which Mr Chavan promulgated be-
hind the back of Parliament The

strike was perfectly lawful and ¢ons-
titutional. Madam Deputy Chairman,
may I ask now after two months of
the strike, assuming that the strike
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interference, without the Ordinance,
the heavens would not have come
down. The situation would not have
been worse than what it 1s today. A
one-day token strike would not have
altereq anything. The one-day strike
would have passed off peacefully and
everything would have been normal
the next day. For the abnormality,
for the dislocation cof the services, for
the difficulties of the public, it 1s this

Congress Government which 1s pri-
marily responsible, which 1s wholly
responsible That is what I would
like to submit to the House.

Madam Deputy Chairman, strike
took place in Japan. It took placc n
France when nine million Govern-

ment employees and workers went on
strike, There was not a single case
of police firing or lathi charge not to
speak of ordmance. Yet Mr. De
Gaulle’s regime 1s regarded as a re-
gime of personal dictatorship Here
we are supposed to house a flowering
democracy, beautified democracy, beau-
tiied in all manner, What has
happened to that beautified ce-
mocracy? A peaceful strike was
suppressed with vinlence which a
monopolist class is capable of indulg-
ing in. It is a shame The other
day there was a sirike m Japan but
we never heard of such a thing there.
Therefore, Madam, you must read into
the behaviour of the Government
something more than mere brandi-
shing of the police lathi and danda.
It indicates a clear policy of violence,
of interference in, of suppression of
trade union rights to intimidate the
Government employeas and the work-
g class Here mnstead of improving
the situation they tried to worsen 1t
by attacking the working people the
moment they came forward to ad-
vance their very legitimate demand
and to seek redressal.

I was reading some London and

American papers where they have ac-
claimed the Government for the man-

ner 1n which the strong man, Mr,
Chavan, handled the strike. Even a
talk of i1t 1n the city of London and

New York in this manner is a shame
and you should take it really as a con-
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demnation of the manner in which
the administration here is functioning.

Madam Deputy Chairman, I should
like here to come io one or two other
aspects of the demands. Come to the
need-based minimum. Did it ccme in
all of a sudden? It was not a demand
which was put up suddenly by some
people who wanted to take political
advantage of the situation. After inde-
pendence the Government itself was
groping to find some norms of wages
and so on. Thanks to the working peo-
ple’s struggle, some norms were arriv-
ed at from time to time through strug-
gle and tripartite and bipartite discus-
sions. Now these norms took the shape
of a need-based minimum. Remember
that it was arrived at by a tripartite
agreement in 1957-58. It was a tripar-
tite agreement. That agreement in-
cluded the Central Government, the
State Governments and the employers
and the workers’ representatives. All
came to the conclusion that we must
work towards the need-based mini-
mum wage., Everybody welcomed it
and, what is more, the Government
supported it. Now only when the Se-
cond Pay Commission was appointed
that Mr. Morarji Desai was asked by
the Commission to give his opinion on
the question of the need-based mini-
mum. Mr. Morarji Desai wrote a
letter to the Pay Commission saying
that he did not accept this convention.
He did not accept the commitment of
the Government. So whatever some-
body might say it is Mr, Morarji Desai,
the Finance Minister of the time and
the Government of the time who vio-
lated the tripartite agreement arrived
at on the question of a need-based
minimum wage. It is not the workers
and the Government employees who
violated anything. Still the workers
and the Government employees have
stood by the principle which had been
arrived at through mutual consulta-
tions and discussions and by agree-
ment. It was a unilateral violation
of that agreement by the Government,
Such a behaviour is regarded by the
11.0. as most objectionable, not only
anti-labour but offensive. I do not
know how the Members here would
view this matter,
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Madam Deputy Chairman, what is
the posifion? If you take the 1949
index figure as 100 you will find that
on the basis of the data the need-bas-
ed minimum wage would be between
Rupees 100 and Rupees 125 depending
on diet. Now the prices have gone
up and the price index has risen from
100 to 200. On that basis the need-
based minimum should be clearly
between Rs, 200 and Rs. 250. That is
the position. They were going in that
direction. What happened? Mr.
Morarji Desai stopped it believing in
the policy of wage freeze of which he
is very fond. You will remember,
Madam, that at that time the idea of
real wage came, Then the idea has
since been given a go-by because neu-
tralisation has not been given bundred
per cent. Today when the prices have
gone up we find that the major sec-
tions of the working people and the
Government employees are getting
only 60 per cent. of the neutralisaticn.
The real wages of the major sections
of the Government employees come to
about 60 per cent. of what they were
getting ten years ago. This is the
position. That is accepted. I am talk-
ing not from any trade union brief but
from the reports of the Government,
the Labour Ministry and the Finance
Ministry. Therefore, the real wages
are falling behind while the prices are
rising. Neutralisation and the rise in
the cost of living are not keeping
abreast with the rise in prices. Such
is the situation. In such a situation
obviously the Government employees
demanded a fair deal. What did they
ask for? They demanded a need-
based minimum apart from other
demands into which I am not going.

Madam Deputy Chairman, the Gov-
ernment took a stubbern attitude.
Now after the 1960 strike the Joint
Consultative Machinery was set up. It
was on the pattern of the so-called
Whitley Council. Here was a clear
commitment by the Government that
the Whitley Council machinery will
be worked and that all disputes which
could not be settled by the Joint Con-
sultative Machinery would be referred
to arbitration. But on account of the
cussed attitude of the Government a
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solution could not be found with
regard to many matters including,
above all, the demand for a need-bas-
ed minimum wage. 1t was open to
the Government to refer it to arbitra-
tion under the terms of agreement,
under the very principle which guid-
ed this institution, the Joint Consul-
tative Machinery. But here 1n this
House and in the other House the
Government declared *“No, it is not
arbitrable; we shall not send it to
arbitration”, @ Many arguments had
been put forward in this connection.
First of all, the argument is “We are
not in a position to refer it to arbitra-
tion the question of payment of need-
based wage” because according to Mr.
Morarji Desai’s logic “it would be
referring the Budget tu arbitration”.
What a wonderful logic? I have
never known such height of absurdity
displayed as logic from the tireasury

benches. May I know from the hon,
Members and from the Finance
Minister of the country, when you

referred the question of the wages and
allowances of the Government emplo-
yees to the First Pay Commission or to
the Second Pay Commission, were you
referring the Budget to the arbitration
of the Pay Commission? Were you
asking the Pay Commission to write
the Budget for you simply because
tertain demands of the working people
had heen referred to a machinery
created by the Government, namely,
the Pay Commission? Nobody then
said it. Yet the recommendations of
the Pay Commission had some impact
on the Budget and the Budget had to
adjust partially to the recommen-
dations of the Pay Commission. So
this is an absurd logic. If reference
of the question of wages to the Pay
Commission was not reference of the
Budget to the arbitration of the Pay
Commission, how then could the ques-
tion of reference to arbitration of the
demands for need-based wage be
regarded as putting the Budget in the
hands of an arbitrator, 1 cannot under-
stand. It is perverse logic, it is the
logic of people who have gone bank-
rupt, whose ideas are bankrupt as in
certain matters of flnancial, economic
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and political policies. Madam Deputy
Chairman, on the contrary, in a pro-
gressive society, if we at all intend
to be progressive, the Budget is an
instrument of national policy. It is
the task of the Budget to adjust to
the requirements of socio-economic
development, It is the task of the
Finance Minister to take into account
the demands of various aspects of
social life and economic development,
of the wvarious classes who create
wealth, and then adjust the Budget
accordingly. The Budget implies a
social policy, a social approach. Instead
of taking that approach, they took an
entirely different approach and then
tried to mislead the public as if the
Central Government employees were
trying to send the Budget of the Gov-
ernment of India to an arbitrator. It
is false logic. People would laugh at
this logic. This kind of fantastic,
nonsensical argument can only pass
where ignorance is vliss or a calculat-

ed art on the part of some people,
Madam Deputy Chairman, I will leave
it at that. L,

Then there is the question of capa-
city to pay. My {riend, Shri Akbar
Ali Khan, got up and said “Where is
the capacity to pay?”’ But I never
saw him get up on the question of
capacity to pay on the part of the Gov-
ernment when the Government sud-
denly, to meet a situation, increased
our Defence Budget from Rs. 500 crores
to well over Rs. 1,000 crores.

SHRI AKBAR ALI YHAN : That is
for the security of the couniry.

SHRI BHUPESH GUPTA : Almost
overnight we increased cur capacity,
maybe justifiably, But the question
of capacity was not raised then, I think
here also in the case of the Govern-
ment employees there is justification,
and the element of capacity should rot
be brought in in the manner in which
it has been done.

SHRI AKBAR ALI KHAN : Even if
you are in the treasury bench, I am
convinced honestly that you cannot
give a need-based wage to all sections.

SHRI BHUPESH GUPTA : You
always believe what the Government
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says. Now here the increase in the
Budget was Rs. 500 crores. Where was
the money found? Nobody question-
ed the capacity of the Government
then. Madam Deputy Chairman, did
you see our Defence Minister, our
Deputy Defence Minister, our Parlia-
mentary Secretaries or some other
people going on hunger strike in
order to impress upon Mr. Morarii
Desai that an additional sum of Rs.
500 crores should be found for cur
National Defence Budget? This you
never saw. No hunger strike was need-
ed, no economic discussion was
needed; the matter was settled almost
out of court straightway. Now when
the question of Government employces
comes, the argument about capacity to
pay is put forward, Madam Deputy
‘Chairman, when Mr. and Mrs. Dharma
Teja—and I must say that DNMrs.
Dharma Teja was a charming lady, a
fascinating lady, a captivating woman
—came for money and asked for
Rs. 20 crores, no question of capacity
to pay was raised. The rnioney was
given straightway. Madam Deputy
Chairman, the other day Mr. Morarji
Desai declared in Goa that he would
give financial assistance to the States
if they would carry out Prohibition,
and that he was ready to finance them
to the extent of 50 per cent of the loss
that they would incur, which comes,
according to the calcuiation of Mr.
Dandekar, in whom my friend has got
any amount of faith, to Rs. 130 crores.
Mr. Morarji Desai is ready to finance
Prohibition, which means bootlegging,
to the extent of Rs, 130 crores. But
when the Government employees,
suffering, toiling and starving, stretch
out their hand for a iittle succour and
relief, Mr. Morarji Desai iells Mr,
Chavan “Put them in prison; shoot
them down. You can lathi-charge them,
victimise them, hang them. That is
the law.” Well, I can give many more
examples of departmental expenditure.
See the Budget. Year after year over-
head charges and departmental and
non-developmental expenditures are
going up. Wherefrom do you get
money for this, I should like to know.
Madam Deputy Chairman, the mere
act of devaluation which reduced the
wvalue of the rupee in terms of the
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dollar and the sterling, raised our out-
standing foreign debt from Rs. 2,700
crores to Rs, 4,100 crores; i.e. by
Rs. 1,400 crores as if by a stroke of
pen. I do not say that the money is
being spent in one single year, bul
every year we are, on account of deva-
luation, paying Rs. 200 crores or so
more than we used to pay before deva-
luation. Where is the money commg
from? Why was the question of capa-
city not considered then? At that time,
the question of capacity did not arise.
But here it arises. Therefore, it is a
wrong approach . . ,

THE DEPUTY CHAIRMAN : Please
wind up. )

SHRI BHUPESH GUPTA : So it is a
wrong approach. It is an altogether
insupportable, unjustified, unworthy
approach on the part of the Govern-
ment. Madam Deputy Chairman, the
Central Government employees did not
demand “Give us all the money to-
day”. All that they said was “Refer
our demands to arbitration. Let the
arbitrator decide and then we can
discuss it”. It was not a question of

working out and paying cash the
moment the Government employees
appeared with their Jemands, Nothing

of the kind, Yet when Mr. Asoka
Mehta, Mr. Subramaniam and others
demanded devaluation, 1t was done
without reference to the Parliament.
Immediately we lost. But when the
Government employees came to have
the matter considered, they were
attacked,

My final point in this connection is
this, the way the strike has been dealt
with by Mr. Chavan and his Govern-
ment is a shame ; it has brought shame
on our democracy, if we at all claim
to be a democracy. Madam Deputy
Chairman, they were negotiating.
Leaders of the Government employees
were negotiating. Mr. Chavan negotiat-
ed with them with an ordinance in his
pocket. He knew that he would sup-
press the strike. It was a comouflage
on his part, it was a manoceuvre on his
part when he made a show of negotia-
tion while preparing his machine of
repression for an all-out war, an all-
out attack against the Government
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employees. That is how it Las been
done. Madam Deputy Chairman, while
the Parliament was in session, when
we discussed such cthings, why didn’t
the Central Government come before
the Parliament with 2 proposai for a
Bill like the one they passed by way of
an Ordinance? They did not do so
because they knew that it would not
be easy possible for them to pass such
a Bill in Parliamen{. That is why they
did not give an inkling of it to Par-
liament, When the Parliament was in
recess, like persons who attack people’s
houses at dead of night, kill people
and raid homes in *he dark hours of
the night, Mr, Chavan came out with
his Ordinance and made a legal strike
illegal, swept away trade union rights,
swept away fundamental rights and
let loose his minions, the police, all
over the country. Madam Deputy
Chairman, I need not go into this thing.
The tale of repression would shock
any one.

THE DEPUTY CHAIRMAN : Please
wind up.

SHR] BHUPESH GUPTA: I am
finishing. I would now like to refer
to one or two cases before I sit down.,
I cannot give you the whole story of
that repression. Thousands of people,
tens of thousands of people had been
arrested. In Kalka—here is an appli-
cation with me signed by 430 people—
the police went and entered their
homes and assaulted women, children
and others. Here in Adra and other
places also they behaved in this
manner. This is the account I can give,
Here is a petition which 450 vpeople
have signed,

Madam Deputy Chairman, I need not
tell the story of the Indraprastha
Bhavan. It is well known. I would
like to know as to why there is no
judicial public enquiry into all the
cases of police firing and excesses,
because in a judicial public enquiry
everything will be brought to light. In
that Mr. Chavan will eome in for cri-
ticism ; the Secretaries will come in
for criticism; high officials will come
in for criticism. You say, in the Indra-
prastha Bhavan incident an officer was
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responsible and he has been suspend-
ed. How is it that responsibility does
not attach to Mr. Chavan himself ?
Why is he taking cover under the
showy suspension of some cfHcial
instead of coming and telling us who
is the guilty. It is a sad commentary
on parliamentary democracy when
Ministers take cover under actions
against officers. Well, in the Mundhra
case action was taken against Mr.
H. M. Patel and some people did not
believe that Mr. Krishnamachar1 was
guilty. But here I would like to know:
what about Mr. Chavan?

Finally, Madam Deputy Chairman,
I should like to say, the entire
behaviour of the Government has been
revengeful, has been vindictive. There
is no doubt about it, Mr. Chavan has
sought to prove himself a strong
man. He was applauded in London
and Washington, I know. I have read
the “Times”. I have read the
“Washington Post” and other papers
which come here. He degraded our
parliamentary democracy. Our work-
ing people are unsafe today when they
have to face such a violence on the
part of the authorities,

Madam Deputy Chairman, before I
sit down I strike a note of warning.
Well, it is quite clear, the Government
is out {o smash the trade urion rights,
to attack the trade union movement,
to attack the working people, because
the monopolist bosses who maintain the
people in authority and power want
this happen. They are there for the
ruling party. They told the Govern-
ment, “You Government, you are the
biggest employer in the country and
you have set an exampie of suppres-
sion of collective bargaining, suppres-
sion of trade union rights”. Therefore,
I take the entire action of the Gov-
ernment as a sign of a mounting, grow-
ing offensive against the working
people. They have landed the country
in a crisis today. Now, they want to
get out of this situation by attacking
their own employees in this muanner.

Finally, Madam Deputy Chairman,
I demand the cancellation of all vieti-
misation orders of dismissal or suspen-
sion or whatever they may be I
demand the restoration of recognition
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to all unions which bave been derecog-
nised. I demand the withdrawal of all
cases and warrants pending against
the Government employvees. Only thus
you can close the dismal chapter and
begin a new one. I hear that the

talk is going to take place today
hetween the leaders oif the various
opposition  parties or the various

parties in the Parliament and the Prime
Minister this afternoon, There I hope,
this chapter of victimisation must be
ended. Every single Government
employee who had heen thrown out
of employment, whatever the pretext.
must get his job and every unien must
be recognised. Thank you.

THE DEPUTY CHAIRMAN: Now
Mr. Krishan Kant. May I request the
Me:mbers who are participating in this
debate to keep some kiud of a restraint
on time ?

SHRI KRISHAN KANT (Haryana):
Madam Deputy Chairman, my heart
goes out to those Government em-
ployees who are moving on the streets
of Delhi, in the corridors of the Gowv-
ernment of India, who have been dis-
missed or who have been suspended.
They come to me daily and they tell
me a harrowing tale as to what happen-
ed to them. I feel sorry to hear
their stories. I was astonished when
they told me that “we have been com-
pletely misguided”. They 1iold me,
their hopes were raised to the sky and
they thought they would get something.
I am sorry, a good cause, a cause
which was initiated by the Government
of India in the Labour Conference head-
ed by Shri Gulzarilal Nanda, a Con-
gress Minister, saying that the aim of
our welfare State would be to give a
need-based minimum wage to the peo-
ple in the country. a good cause for
which we all struggle. for which we
all are working—whether in the Con-
gress or outside—that cause has been
spoiled in the wrong hands. These
workers tell me that the Left Commu-
nists have misguided them. They tell
me that the leaders of the movement
went away, some people signed early
in the morning and came out. Some
were on duty for work. Those workers
who were genuine workers were arrest-
ed and they are now loitering on the
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streets. The leaders of this movement,
who created this fire, are still away.
They have not been caught. So. what
has happened is, the innocert, genuire,
well-meaning people, the Central Gov-
ernment employees for whom we feal
so much. have been misled. They are
suffering and the leaders are scot-free.

I am sorry, a good man like Mr.
Bhupesh Gupta or a sober man like
Mr. S. M. Joshi and all those people,
if you talk to them, you will find them
very balanced and good people. But
then, some friends of theirs and inclu-
ding Mr, Banka Behary Das—I am
sorry for him, he is a very sober and
genuine man—have been carried away
by the high slogans of getting some-
thing and attracting the people by false
hopes and false slogans. Madam De-
puty Chairman, it appears to be a race,
who gives bigger hopes, who raises
bigger slogans. That is the game that
they are playing, a game with the inte-
rests of the poor people. The struggle
for the betterment of society, the strug-
gle to create a wellare State, a socialist
State, is being clouded. I am sorry
for that. In the morning we were
discussing about the dearness allow-
ance. A struggle has been geing on all
over the country that the State Gova
ernments’ employees must have the
same dearness allowance as the Central
Government’s employees and we feel
their demand is just. In the welfare
State that we want to create there must
be an equality of emoluments, whether
of the State Governments’ employees or
of the Central Government’s employees.
That struggle is going on. The State
Governments are accusing the Central
Government that it does not give us
money. That struggle has not been ful-
filled, a new struggle has been started
now—for the need-based minimum
wage. It means, it will create more
disparities between the Central Govern-
ment employees and the State Govern-
ment employees so that a struggle, a
collision comes up and it creates more
unrest. I know that the Government
of India did not fall a prey to this kind
of game. We heard the slogans, “we
| want that dearness allowance should
i be given to them, We want a living
| wage for all the State Governments’
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employees”. Now it is the need-based
minimum wage. What does it mean?
It means only slogan-mongering.
Though I do not know the facts of the
situation. Mr. Chitta Basu will say,
when the State Governments are not
able to give the dearness allowance, the
Central Government should give it. . .
(Interruption) In that egalitarian
society which you want to create it is
necessary that the Central Government
employees and the State Government
employees must have equal wages.
That is the first stage. There is no
need for creating more and more dis-
parities. This is one thing. t

3 p.M.

Then you know that there has been
a struggle going on among the political
parties what to do and what not to
do. My personal assessment is that
our friends like Mr. Bhupesh Gupta,
Mr. S. M. Joshi and others in the SSP
and CPI have been hustled into this
situation by the Left Communists.
Our friends in the Jan Sangh knew that
the struggle was not going to succeed
and it wag a very wrong movement
but they thought ‘Let us fish in troubled
waters’. So they spoke with two

voices. Mr. Madhok said “Do not go
on strike” and others said “We are
with you”. They thought that they

had no base yet in the labour move-
ment; so they wanted to have that base
there. I do not want to name anybody
but a Jan Sangh leader in Delhi,
because he wanted to show that he was
a well-wisher of the Central Govern-
ment employees and he was with them,
went there with a garland and sat in
the police van, When the police asked
him to get out of the police van, he
said “I am under arrest”., The police
said “We have not arrestéd you” but
he said “I am under arrest”. So with
a garland he was sitting in the police
van.

SHRI D. THENGARI (Uttar Pra-
desh) : I should be very happy if Mr.
Chavan corroborates the facts now
narrated by Mr. Krishan Kant. He
should have at least corroborated from
Mr. Chavan.

(Interrunzion)
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SHRI KRISHAN KANT: I am not
naming anybody. The main thing is that
everybody is eager to take advantage
of a particular situation so that he
should become popular with labour.
Nobody cares whether labour is led to
a deluge or elsewhere. They are saying
“Nadan kee dostee jee kaa janjal”.
They neither can get out of this situa-
tion nor wish to remain entangled.
What has happened now? The Left
Communist and other Parties are 1n
a quandary what to do. What happened
in the Lok Sabha that day? They
created such a situation that the Prime
Minister was not allowed to speak. This
was done deliberately so that they
could show their faces to the Central
Government employees that they were
not misleading them. In such an
august House like Parliament can you
justify such a situation in which even
the Prime Minister is not allowed to
speak? Is this the way how democracy
functions? Can any true democrat be-
have in that way? It is only those
people who do not have faith in the
parliamentary democracy, they alone
can behave in that fashion using the
parliamentary democracy as a tool to
justify their objective. 1 think the
members of the CPI, SSP and PSP are
ashamed of their behaviour because I
know that friends like Mr. Bhupesh
Gupta or Mr. Rajnarain or Mr. Joshi or
Mr. Banka Behary Das have full faith
in parliamentary democracy. Of course,
we are all for right causes. Mr. Dange
gave the example of the pharmaceutical
industry and said that the need-based
minimum wage can be given. That is
true. Wherever an industry makes pro-
fits and the Wage Board gives its re-
port, we are for it. I think when the
question of implementation of the Wage
Board Award for the newspaper indus-
try came up, I was there, Mr. Dharia
was there and everybody else was
there, because the report showed that
they were making profits. So when pro-
fits are being made, the labourers and
workers must get a share of those pro-
fits and if that share is not given,
then we can struggle for them and die
for them. But what is the position
today ? If we had been an affluent
State, we would certainly have worked
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for them. But you know, Madam
Deputy Chairman, that the country has
passed during the last two or three
years through drought conditions. You
also know that our agricultural pro-
duction went down from 89 million
tons in 1964-65 to 75 million tons in
1966-67. There was recession in the
industrial field. We in this House
wanted all help to be given to unem-
ployed engineers; unemployment has
increased in this country because of
recession. The backlog of unemploy-
ment at the end of the Third Plan is
9.8 million people. Madam, 40 thou-
sand workers in the engineering in-
dustry are unemployed; 30 thousand
people are unemployed in the textile
industry; 40 thousand people, engineers,
educated people, are unemployed.
(Interruptions) Madam, why is he get-
ting impatient? That shows that the
Left Communists have lost the ground
and they can only gain it by interrupt-
ing us and not allowing us to speak.
They want to tell the Central Govern-
ment servants that they are their well-
wishers. They are like those neople
about whom the Central Government
Servants are saying “Oh God, save
us from such saviours.” We in
this House during the last year discus-
sed many times the question of unem-
ployment among educated people. Gov-
ernment came forward with certain
proposals to remove unemployment but
we were not satisfied with them. We
know that not enough has been done
in that direction and unemployment is
increasing. Sp is this the time to ask
for a need-based minimum wage? When
our production increases and when our
national income increases, we shall cer-
tainly be with them in their demand
for a need-based minimum wage. We
do not lack in patriotism or love or
affection for the Central Government
servants; after all they are our breath-
ren and we know their difficulties. The
main thing is that the rate of savings
and investment has been reduced and
even after two or three years our eco-
nomy has not yet sufficiently improved.
But here we find that the slogan of a
need-based minimum wage is being
raised. I can say that the whole thing
is that it is politically motivated; there
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is no doubt about it. When the hon.
Home Minister said that the National
Labour Commission was looking into
it, Mr. Dange said that it was not
looking into it.

SHRI BHUPESH GUPTA : Mr. Dange
was a member of the National Labour
Commission and he knows things better,

SHRI KRISHAN KANT : Kindly hear
me. Supposing for argument’s sake
what Mr. Dange was saying was correct
but when the Home Minister said that
the National Labour Commission would
look into it and he committed himself
to that—it may be rightly or wrongly—
and when he also said that the Report
was expected by March 1969 and affer
that we could discuss this question ...

SHRI A. G. KULKARNI (Maharash-
tra) : Till that time the elections will
be over.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, on a point of order.
Can we misrepresent a Member of the
other House or a Party leader in the
Lok Sabha who is not present here?
Mr. Dange precisely exposed the dupli-
city on the part of the Home Minister
when he wanted to mislead the country
by saying that the National Labour
Commission was looking into it. Mr.
Dange is supposed to know it better
because he was a member of the Na-
tional Labour Commission. I was ex-
plaining that even if Mr. Dange was
correct and the Home Minister was
wrong—I am saying for argument—
when the Home Minister and the Chair-
man exchanged letters and the Home
Minister said that the National Laboor
Commission would consider the ques-
tion of minimum wage even if it was
wrong, they would have been forced to
do so. The Home Minister said that
the reporl was expected in March 1969
and after that the whole situation could
be considered. The Home Minister
must have been correct because the
recession in the industries and unem-
ployment among engineers, etc. are
there now and by the next Budget Ses-
sion he might be able to help but the
difficulty was, they were not prepared
to wait for six months. I only want to
drive at the conclusion that it was not
the interest of the Central Government
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employees that motivated them but it
was a political motivation that led
them to do it.

st irawz . (fagrz) : swF 7
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SHRI KRISHAN KANT: Mr. Gupta
said that they wanted just arbitration
and they were not wanting money
immediately but the question is, the
Home Minister himself said: ‘They
themselves do not want money. Wait
for March 1969 and then everything can
be discussed. The Chairman of the
Labour Commission said that he is
going to give the report by that time
about that and then let us study it’
They did not want te wait for that.
They said: ‘Now or never’. The main
thing was the mid-term elections that
are coming. 'They want to tell the em-
ployees : ‘We are your saviours and no-
body else’. The Home Minister, in the
last meeting, went to the extent of
saying : ‘Let us discuss whether the
need-based minimum is arbitrable or
not’ They said: ‘No, we will strike’
and they walked out.

SHRI BHUPESH GUPTA: Are you
ready to ask the Government to pro-
duce Mr. Chavan's letter to the Chair-
man or place the correspondence on the
Table of the House? Mr. Dange de-
manded it in the other House because
he knows the text. Again and again
you are indulging in deliberate false-
hood in order to mislead.

SHRI KRISHAN KANT: The main
thing is, they wanted to give a bad
name to the Central Government. You
know how the Central Government be-
haved. We know how friends of Shri
Rajnarain and Shri Thengari behave in
Madhya Pradesh. They accuse the
Central Government, for issuing the
Ordinance. What did the M. P. Gov-
ernment do? The Deputy Chief Minis-
ter of the Jan Sangh is still there.
They are defying. What happened in
U.P.? Near the Secretariat shooting
went on. I have no sympathy for those
polire officials who shot people in the
Indraprastha Estate and I think nor-
mally I would have certainly supported
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the demand for a judicial enquiry but
the Home Minister and the Government
of India took immediate action. They
gave relief immediately to the victims.
An enquiry was held. If a judicial en-
guiry takes place, it will take two
months and no action will be taken but
the main question is, they want the
judicial enquiry to continue for another
six months so that it goes on simmer-
ing. So it is not for the Central Gov-
ernment employees but for the sake of
their political motive that they are de-
manding this so that by that time the
mid-term elections might be over. So
in the present situation, I would appeal
to my friends here : let us sit down to-
gether and evolve certain things which
will] be good for the Government
servants . . .

SHRI BHUPESH GUPTA : Stop victi-
misation.

SHRI KRISHAN KANT: ... and
not harm the interest of the Govern-
ment servants. This will harm the cause
which is dear to everybody. Mr. Gupta
vesterday and to-day said: ‘Let the
Prime Minisfer make a statement. We
do not want to hear The Home Minister
as he has given provocation’. We are
all giving provocation but we know we
have freedom to speak in this House
but they do not want to give the same
right to the Prime Minister or to the

Home Minister. In that House they
said: ‘We will not hear the Prime
Minister’. In this House he says: ‘We

will not hear the Home Minister’. Is
this the way to function in a parlia-
mentary democracy? I hope in the
name of freedom of speech, they do not
kill the very institution and the very
principles for which we all stand.

SHRI D. THENGARI: Madam, I
need not repeat all the facts that are
already publicly known. One thing is
obvious that the greatest responsibility
for the token strike of September 19th
rests with the Government of India.
Had the Government any intention of
avoiding the strike possibility, it was
within their reach but it seems the
Government was determined to pro-
voke the workers. That is why they
did not abide by whatever has been
laid down in the scheme & Joint Con-
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sultative Machinery. The scheme in
unmistakable terms provides for arbi-
tration in case of dis-agreement on cer-
tain questions including salaries and
allowances. There was no reason why
the Government should not have agreed
to arbitrate but this particular fact and
again the fact that on behalf of the
Government there have keen attempts
to terrorise and provoke simultaneously
the Government employees even in
subsequent periods goes to prove that
more than the employees, the Govern-
ment has been responsible for the strike
on 19th September. Now the propa-
ganda by the Government regarding the
demands has outdone even Dr. Goeb-
bels. The Government had agreed in
principle in the 15th ILC abbout the
need-based minimum wage. We do not
understand why there should be no co-
ordination between the Labour Ministry
and the Finance Ministry. It has been
said that the Government employees
constitute a fixed income group—that
is cornrect—that crores of people in the
rural areas are starving—that is also
true—that—this is not true—the Gov-
ernment employees are aspiring to
thrive at the cost of the starving
nmillions, as if the Government em-
ployees are out to snatch the morsel
of foodgrains from the mouths of the
starving millions in the rural areas.
That is not so. If our agricultural
labourers and the petty kisans are on
starvation level, the Government em-
ployees are not to be blamed for their
miserable plight. It is the wrong econo-
mic policies and planning of the Gov-
ernment that are responsible for this.
Again while mentioning one extreme of
starvation, the Government has con-
veniently ignored or forgotten that
there is the other extreme also. Thou-
sands of crores of black money through
tax evasion—of anything between
Rs. 200 to Rs, 300 crores every year—
concentration of wealth in the private
sector—at least the lion’s share of
wealth—in 75 industrial houses—all
these facts are conveniently ignored by
the Government and only the starving
millions are referred to. This is un-
fair.

We want to suggest—we have already
said—that the national income policy,
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the national price policy and the na-
tional production policy of the country
during the Fourth Five-Year Plan
period should be determined at least
now. Now we are on the threshold of
the Fourth Five-Year Plan and this is
the appropriate time when all these
three national policies regarding wrice,
production and income should be deter-
mined, and for this purpose we had
suggested that the Government should
convene a round table conference of
all the economic interests—I am not
mentioning political parties—a round
table conference of all the economic
interests so that, through the confer-
ence, on the basis of some sort of
consensus, all the three national policies
can be evolved. I am very confident,
Madam, that if such a round table con-
ference is convened. the representa-
tives of the Central Government em-
ployees, or for that matter of all the
workers in general, would be able to
prove that g need-based minimum wage
is possible even under the present cir-
cumstances. But that apart, what was
highlighted in the Governmen: propa-
ganda was the fact that the workers
demanded a need-based minimum wage.
But they conveniently forgot io high-
light the fact that what they actually
wanted was arbitration on the point.
Therefore, some sort of a misunder-
standing about the demand of the wor-
kers was created.

Recently we were amused to read in
the newspapers that our Finance Minis-
ter, Shri Morarji Desai, had declared
that the Centre was prepared to give
Rs. 100 crores to the States for the im-
plementation of the policy of prohibi-
tion. It a hundred crores could bhe
given for prohibition, why the same
amount could not be diverted for the
benefit of Government employees is
something ununderstandabie.

Now the point has been raised by
our friend that the National Labour
Commission is going into this question.
As a matter of fact, it is controversial
whether this point was already speci-
fically refarred to the National Labour
Commission; I will not go intp the
controversy but, apart from that. it is
but logical to say that the National
Labour Commission would have been
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greatly helped if this important pro-
blem would have been referred to arbi-
tration so that the proceedings of
arbitration and the arbitration award
would have greatly helped the National
Labour Commission in arriving at right
conclusions on this most important
point.

Secondly, Madam, it was said—rather
an impression was created—that these
employees were out for an all out re-
volution—as if they wanted to go on
an indefinite strike and as if the Gov-
ernment had come down heavily upon
these alleged revolutionaries and curb-
ed the revolution. Now this is all
false. It is a well known principle
that Strike is an outlet for discontent
so that a revolution should become
superfluous. Those who want revolu-
tion do not resort to strikes, and those
who resort to the legitimate and con-
stitutional weapon of strikes are not
out for a revolution. Still, there was
a calculateq effort on the part of the
Government to create this misunder-
standing, and also to create the impres-
sion that the Home Ministry had be-
haved in a very strong manner and
proved themselves strong administra-
tors. Madam, in this connection I can-
not but be reminded of a story, which
everyone of us has read, about one
Don Quixote. He attacked a windmill
thinking that it was a demon, and
when the windmill] was stopped by his
attack, he paraded himself as a brave
man and said that he had killed a
demon. Actually there was no demon
but only a windmill, and there was no
killing. In the same way here there
was no revolution and there were no
revolutionaries, but yet an impression
was created that a revolution had been
suppressed. To say so is very unfair
to the Government employees.

Now so far as the present plight of
the employees is concerned, I am sorry
to say that the various Departments
of the Government of India were not
uniformly implementing the decision
about termination of the services of
temporary employees on the 18th of
October. First of all we find, Madam,
that there 1s no uniformity even in the
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. policy of victimisation; there are no

uniform criteria for victimisation of
the employees in different States. For
example, out of about 7,600 total
arrests, nearly 6,000 were confined to
flve States; they are Delhi, Punjab,
Haryana, Rajasthan and Madhya Pra-
desh, though in other States also the
degree of the success of the strike was
no less than in those States. This
indicates that more than any policy the
petty prejudices of local officials had
a free hand in victimising the em-
ployees and there was no uniform
policy. Now we find, for example, how
uniformity is lacking even in victimisa-
tion in the Audit and Accounts Depart-
ments where some 416 are suspended
though only 80 out of them were actu-
ally arrested and their services since
terminated, but the othars have been
suspended even when they had not been
arrested.

Now regarding the suspended em-
ployees, different policies are followed
in different offices. For example, at
Ranchi the suspended employees are
required to mark their attendance in
office every day, whereas in the office
of the A.G.C.R. in Delhi the suspended
employees are not even allowed to enter
the office. Thus there is ng uniformity
of policy even in the matter of victimi-
sation,

In the Railways 3,616 are suspend-
ed and 935 are dismissed. But suspen-
sion apart, many of the railway em-
ployees were arrested on the 18th of
September, that is, on the previous
day, while they were alighting from
buses or returning from office and
proceeding homeward. In the first
place the arrests, such mass arrests
were unjustified and, secondly, curi-
ously enough, without a chargesheet
being given, those who were arrested
on the 18th of September have been
accused of staying away from work on
the 19th of September. This pattern of
accusation has been followed in simi-
lar cases in the case of employees of
other Ministries also, In the Railways,
the policy of withdrawing termination
notices against temporary employees
has not been implemented in a large
number of cases, and wherever 1t is
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implemented, 1t 1s done on the basis
of discrimination—the whims and fan-
cies of local bureaucrats There have
been cases of deliberate calculated
moves and manoeuvres by local bureau-
crats to victimise employees out of
vindictiveness To cite an example—I1
wil]l not repeat—to cite a single exam-
ple—a telegraphist—we do not know
whether at the instance of official insti-
gation or not—reported to the police on
23rd September that he was assaulted
by nine persons on the 20th of Septem-
ber He did not report it to the offi-
cer 1n-charge nor was 1t reported to
the police for three days Now after
three days he 15 reporting, and merely
or that report these nine persons were
arrested and then suspended from ser-
vice Out of the nine four were tem-
porary and they were discharged from
service And one of them, Mr S R
Gupta a telegraphist he died in hospi-
tal out of shock The point to be noted
1s that the complaint was made three
days after the alleged assault {hough
1t wags alleged to have happened with-
in the office premises The officer in-
charge was not informed nor was there
any nvestigation by the officer 1n-
charge Thus the arrests and suspen-
sions were made without any investiga-
tion Such examples of vindictiveness
can be multiplied but I have cited a
single example

One of the more important problems,
Madam, 1s about the termination of
temporary employees, most of the temn-
porary employees were not at all
arrested and yet discharB8d without
giving them any opportunity to explain
their cases At the most they could
have been suspended, show cause no-
tices served on them and further action
based upon the replies received from
them In the absence of show cause
notices the termination is obviously
arbitrary So all temporary employees,
whose services are thus terminated
should be immediately reinstated Ths
1s the demand of justice

Now even In the case of surh of
the temporary employees, who happen-
ed to be arrested, the injustice done
15 equally obvious Their cases are
pending before law courts Still they
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2 ~ terminated Now suppose some cf
them are acquitted subsequently, what
will be the position of those termirated
employees ? Clearly, their termination
should be withdrawn At the most,
suspension orders should be served

The Ministry of Works and Housing,
Madam has withdrawn many fermrra-
tion orders and served orders of suc-
pension on such employees I think the
same procedure should have been
followed by other Ministries also The
postal services ipn Delhi are not yet
normal The Government 1s claiming
that they are normal but the clamm 1s
false to the knowledge of the Govern-
ment New recruits are pressed 1nto
service but naturally they cannot dis-
pose of the work that efficiently

In response to the Government’s deci-
ston on October 18 to cancel the ter-
mination notices served on temporary
employees the National Federation of
Posts and Telegraphs employees with-
drew 1ts work-to-rule programme—this
was a gesture of good-will—and ex-
tended 1its cooperation to the Govern-
ment 1n running the services efficiently
But the Communications Ministry has
not implemented the decision of rein-
stating the terminated temporary em-
ployees Thus the offer of cooperation
has been cold-shouldered Along with
the temporary employees the plight of
extra-departmenta] staff i1s also miser-
able At least a thousand extra-depa-t-
mental staff have been victimised
Their wages are only from Rs 40 to
Rs 60 Madam, I would urge that the
extra-departmental staff should be
treated as a special case and all of
them remstated immediately

Madam there have been cases of
unwarranted firing and lathi charges
At Pathankot without any provocation
on the part of the workers or the
mtizens there was firing 1n the course
of which six persons died andg 33 were
mjured, mostly with bullets, and the
wonderful part of it was that as in
Serai Rohilla in Deih1 there in Pathan-
kot also the police entered even into
the family quarters Even women were
assaulted—all this  without any
provocation—and an officer junior to
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the one who ordered the firing was ap-
pointed as Enquiry Officer, Smmilar
cases have occurred in Bikaner, Gau-
hati etc. There were lathi charges in
Ferozepore, Jodhpur, Serai Rohilla and
there was also the case of a person who
was run over and kiled at Jagdhari.
Now in all these cases we demand that
there should be judicial enquiry and
that adequate compensation should be
paid to the persons aggrieved and the
concerned officers punished. In the par-
ticular case of Pathankot we demand-
ed that the Report of thé Executive
Magistrate who conducted the enquiry
should be laid on the Table of the
House.

Madam, we wish that there should
be perfect coordination between the
Government and its employees and it
is the responsibility of the Goverrment,
because Government is stronger, to
take the initiative in creating an at-
mosphere of congeniality, an atmos-
phere of cordiality. Out of vindictive-
ness only vindictiveness would grow.
Now some time also has elapsed and
we are in a more calm atmosphere.
Therefore I urge upon the Government
to withdraw all gestures of vindictive-
ness and withdraw all vietimisation. 1
will not enumerate and say that the
terminated employees should be rein-
stated, that suspension orders should be
withdrawn and so on. It is not neces-
sary to say all that; the entire victimi-
sation should be withdrawn and a pro-
per ctmosphere for the functioning of
the Joint Consultation Machinery
should be created. That is the only
way to ensure the smooth functioning
of the Government administrative appa-
ratus in the country. I hope the Home
Ministry will prefer to be wiser rather
than vindictive,

Thank you.

SHRI R . T. PARTHASARATHY
(Madras) : Madam Deputy Chairman,
today I had the privilege of listening
to a speech from the dayen of our
House, Mr. Bhupesh Gupta but after
listening to his speech I would only
say that it was a political harangue and
in substance there was no economic
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justification. While I would agree with
Mr. Bhupesh Gupta in conveying my
sympathies to the families of those who
died and to those who were injured as
a result of the strike and the consequ-
ent action the Government took on 19th
September I would say that the Govern-
ment employees were totally ill-advised
in  their move, On  the other
hand I would go to the length uf con-
gratulating the Government of India
on the bold stand that they took in
quelling the strike. The nation's thank-
fulness goes to the Prime Minister and
ty our firm Home Minister who acted
not only with wisdom but with a sense
of responsibility in keeping with the
high office that they are holding.

[THE VicE-CHAIRMAN (SHRI AKBAR ALI

KHAN) in the Chair ]

Sir, the firm step that they took
came as a timely move to concretise
stability and order in our administra-
tive machinery. No democratic Gov-
ernment can function effectively—nay,
can function at all—if it is going to
permit and tolerate indiscipline among
its own employees who are there to run
the administration of the whole coun-
try. Mr. Bhupesh Gupta referred to the
strike as not a serious one but only
as a token strike. Whether it is a full-
fledged strike or whether it is a token
one I would like to say that no sensi-
ble Government anywhere in the world
will allow itself to be paralysed by its
own constituents. Discipline and dis-
charge of duties with devotion and
loyalty to the State should be demand-
ed of every Government employee. To
maintain this cardinal factor the Gov-
ernment of India on September 19 tock
the right decision and followed it up
with the right step by promulgating the
ordinance to meet the situation square-
ly and firmly for which it deserves the
palm of the entire nation because it
was a nation-saving measure as I see
it.

One factor appears to me to be very
important here, I would blame the
Government for conducting the negotia-
tions with those who called themselves
representatives of the Government em-
ployees but who had no footing 1n Gov-
ernment service. The Government was
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wrong in recognising these self-styled
leaders or trade unionists who carried
on their own political philosophy into
the Government services, a dangerous
experiment by itself. It is time, Sir,
that the Government hrought forward
a legislation which would offer recogni-
ticn only to real Government employees
as their spokesmen and exclude out-
siders however important they might be
in the political life of the country from
the ambit of the Government em-
ployees’ unions. Such g step, Sir,
would not only reflect the opinion of
the Government employees truly and
effectively and in al] its purposefulness
but would prevent the Government em-
ployees from becoming g pawn and a
plaything in the hands of the so-called
trade union leaders. I hope the Gov-
ernment, and particularly the strong
Home Minister, will give a positive res-
ponse to this humble suggestion of
mine. I again apprzciate the magna-
nimity with which the Home Minisier
and the Prime Minister acted in with~
drawing the notices of termination of
service of the temporary employees.
This was a gesture tempered by reason
but to ask the same principle to be
extended to all those who participated
in the strike, to all those who instigated
others to do it. who incited others to
do it, as demanded by Mr. Bhupesh
Gupta, would mean breaking the law
and also asking for lawlessness and
indiscipline in Government services to
be perpetuated. Sir, the law should be
allowed to take its course. Sympathy
cannot be extended to thdSe who deli-
berately instigated and incited others
to bring upon the Government a paraly-
tic force. I appeal to the Government,
and particularly to the Home Minister
who is here today, to act firmly and to
stick to its decisions. o

Mr, Bhupesh Gupta made a vocifer-
ous demand to give all the Government
employees the need-based minimum
wage. Much has been said in this
country now and in fhe past few years
too about this need-bas€d minimum
wage, a term that has the appearance
of reasonableness But has no end in
itself for the words ‘needs’ and ‘neces-
sity’ have no barriers or boundaries in |
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human conduct. The first Pay Com-
mission made a reference to the term
‘peed-based minimum wage’ but in a
different context altogether and they
drew the analogy that the need-based
minimum wage should be worked out
in conformity with the principle of per
capita national income not only in the
industrial sector but with particular
reference to the agricultural sector
also. But today political thinkers do
give a different turn to this aspect and
use the term torn off the context. In
a developing country like India in re-
gard to the application of a need-based
minimum wage, as things exist today
in this country, in the economic posi-
tion in which we are placed, it is
economically not feasible, it is mate-
rially unrealistic and it is patently un-
workable. How can this be given par-
ticularly to the Government employees
who form only a sma'l proportiop . . .

SHRI A. P. CHATTERJEE (West
Bengal) : Is it Mr. McNamara speak-
ing?

SHRI R. T. PARTHASARATHY: ...
in relation to the entire country’s agri-
cultural and industrial working popu-~
lation? With the present flnances it
is absolutely impossible to give it, how-
ever much we may like to give it to
them. It would be impossible in the
present financial structure to give them
a need-based minimum wage. 1 would
only request you and through you, Sir,
the Members of this House to wait till
the Indian Labour Conference decides
this issue. We have made a reference
to that Conference. Let us await the
outcome of it. They will weigh the
pros and cons of this particular pro-
blem which is the burning problem of
the day. Let us find out what they
have to say. debate it in this House
and then take a decision whether it
would be possible. with our present
finances, to extend it to every section
of the public or not. I would only say
that unless we are going to apply it
to the whole country, it would be wrong
to apply it only to the Government em-
ployees, who ultimately enjoy much
more benefits than the other sections
of the public. If anybody thinks that
he is going to get it through the instru-
ment of strike or violence, I can only
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say that the Government will give him
the deserved answer, in whatever form
it be.

The recent strike by the Government
employees is a strange move by those
who believe in sabotage and violence
and it was a prior test to find out what
proportion of the Government em-
ployees were behind these anti-national
forces and anti-national groups who
instigated the Government employees
to strike. These groups have planned
their future course of action to try and
bring down the Government by para-
lysing its activities. I warn the Gov-
arnment that they should be vigilant
and ever more vigilant and see that
there is no infiltration of these anti-
national forces into the Services, as
they are out to destroy the very demo-
cratic structure of our country. In
my view the Government should emu-
late the example of other great demo-
cratic countries like Canada, Australia,
Japan, Switzerland, the United States
and France by which a statutory pro-
vision should be made to restrict strikes
by Government employees or the clas-
ses of civil servants, as the case may
be. This is followed in some of the
States like Haryana and Uttar Pradesh.
I would very much like legislation to
be brought forward by the Govern-
ment of India for the whole country,
so that not only the Government will
see that its employees behave properly,
but also the relationship between the
Government and its employees will be
smoothened out.

Mr. Bhupesh Gupta referred to the
Indraprastha Bhavan incident. All that
I would say very respectfully is that
I am ashamed of the use of brute force
which deserves condemnation in the
most emphatic term. The Opposition
has made no case for a judicial en-
quiry and I agree with the Home
Minister who has very often stated that
the enquiry committee that has been
set up will do a good job and it will
serve the purpose.

In the end, I would only say that the
solution to all these evils is in the

[RAJYA SABHA]
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hands of the Government. I appeal to

the Government to legalise the ban on
strikes and extend the law to the pri-
vate and public sectors, so that our
country’s economy will be safeguarded.
I appeal to the Government to reorient
its labour laws, to give a fair and
honourable deal to labour and at the
same time tell the labour that they
should realise their duties first before
they ask for the enforcement of their
rights, They should run on parallel
lines and it should not be a one-way
traffic. The Government, by these
methods, will follow a progressive
course towards the establishment of a
better economy and a good social order.
The strike of September 19 should be
an eye-opener not only to the Govern-
ment, but also to every right-thinking
man. The Government should act with
wisdom and firmness, save our demo-
cratic set-up and ensure the progress
of India. Thank you.

SHRI BHUPESH GUPTA: No won-
der Tamil Nad slipped out of their
hands. Now, you have undersfood why
they lost Tamil Nad.

st IARAY ;WA qg dr 19
fagaz 1 F=hg UFT-FATRGT ¥ gIaTSH
g IRA FEAM AT ETE | HF -
o 2 fr swaag ggt A v sAm AN &
AT T @ 7@t X A § o

it g 19 WA (Fm-fEfa)
d5 9r3q 99 % & O |

oY sitm Agar (sen AR FTEER) ¢
feedy fufreaT & gt

St UFATRW : 3w § | AW TE
¥o at a2 2 fF semdw w4 At ArfEg |
| FNT T T3 F qar qriqgrAedy ST
= afrard=d fesr 1 atd F9 &
T qrfaardzd fEdr ot ferrwm @
erdw F T FE ErU 1 99 @
FLHTT qIAgIae &7 q@g q@0 FL
M qifaarde A FAraT AL qriwgre Y
gOfy ram @M ? wEwn S A @
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fitas ma w g f5 afs wowr wiwar-
qT F qraT & g W Ahgd) § Ay
Aearam 9 AR #7 fagwad g9 9 A=
7z & frame s wrfaardz sw @
@, Ffig paarfat § qae § w=wt 49
@ Y, IAF AT R qaa @) @ @,
T F1§ awfens ger o g, faed
forg f agms qsm3n fsme @ @@
FEHAT 9 AT AL 4 IR qiAMAE
T AFZAAT FT F O WIYT qOF 9
ATAW TOX T AT AR O ALART K
fare fear sy 81 fom g gy afe 519
7g wreardwr faaer, 73 @@ 9 g aW
¥ mifqqiie &1 qoam &, qifaamdz
FTrz g1 @ S gopre Ay e ardf
aifqarde &t GO A Ay w10 Sa
Eq wd ey arfga fv fag & @
Fg UF-wAAgl ¢ g3A F IW-
a7 ¥ {ag, g & fag amra fasan
T | qQFT I |

WA ITag g & gar @ fay =7
99 w7, oF o7 70 w57 A uw N
Rl | F 3w ¥ i @S g
FYT qg I &, g9 ToNQ § g AT ATIA
ZgT &, AFFT 599 qaT A€ @ v SRl
AT SAAET § BF 7 8, RN g8 I49-
A% # ya=aqq aar fegri gy qAR
TFFAT § I HF 2, TNFAT e -
L O - A G A i
AT F AT g @ ok mmmife
I=5 AT § |

%q I TS §F qeq1 9T AT 0L
TF WE AR WY ) TEH S H &
an F 93 3 13 W g w F
feqfe wfaeaz = 7 &1 1 dgq | W
F1 OF qTFT TGI7 |

“What happened inside the build-
ing was shameful and shocking. It

appears to me that the manner in
which the police force entered the

{19 NOV., 1958]
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Y building, much worse would have

happened.”

72 N FeT T wE 2 owar Ad
TaHy F19Y qF 4y faw 7€ @ A ug
Qg et &1 fed sfarr ge a7
FERATE . . .

St WEYAT A1 W : TEH AT AT
TG Fa1 Fy P

&Y AW : Jg TWE AR O & ¥
FE HTI ¥ |

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I think he was

appointed by the Home Minister to
enquire. Is he the same man?

SHRI BHUPESH GUPTA: I would
like it to be laid on the Table of the
House. -

~

st TRARTAN ¢ IFGT  19-9-1968
#1 uF quicesse arg qfww, &7 9
&z I gfaes 00 s g, SaF
FT AT FFEIA ATs o1T 47 WS B~

A Report on the incidents in the In-
draprastha Bhavan on 19-9-1968,

“As desired by 1. G. I have pre-
pared a report on the happenings in
and around Indraprastha Bhavan
(commonly known as Y building)
Indraprastha Estate, New Delhi, on
19-9-68.”

gro Yo 3 FTPRATT 47 19-9-

1968 F1 TEATE H YT FI WL

dar< fwar

ST 7 30 WE F 7 o1 F1 yqdT
gofe & from o fear & sie v o
e F1 Y@ § IHH gAT NS | 93 faany
fogt aa sifo, sad frar & B i g
¥ qfae wre gy fafeem & ot owl
AR N I 9T gFAT 9T, IZF
T AR FiT & FFAT o4y AR 3 FeQ
§ oY weIg wdy ag wanw AR miwE ¥
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[ TwTTge]

Ay e fiv g g o fewre &, 9
FY, I WA & RS FT 1 N S quEd-
U F5ETOT ¥ AT &1 GRT F AT HF,
FIE SAER i AR H oAy afew 9
FreaT & A g fegdt wfaee &1 WeF
IH AFT FT 9 FT ITH1 T TG TG
&1 afed

AT TR TE EfF I TR 9w
ATET T AL FY g fFarE §
9% 1 AFTF 1 T30 AL, TF16TH 21

“Compulsory arbitration shall be
limited to pay ardd allowances, week-
1y hours of work and leave of a class
or grade of employees.”

gt A9 et ox, e 9 o
JFqTIRS W F ) 7T A gEA § Ay
A su Al a1 3@ @R A AE
FPE P A IFFSHIAT NI W
Y FI A7 F1 BW FL FAAT 747 fgar,
foma fowm @ g9 fiw st & ?
g% & F7 four § 0 woewdr afsdeon
T 0T ATIHT ¥ a} H, W A,
qrarle®, & F At F @y ¥ dR
FAARET ¥ a0 ugar Sy A A &
I H T AT agt SHIREY & a9 A
wifeard & AT # 917 59 & SAH
T 74 TdY, W9¥ ww ¥ I wsEd Y
frtrd gu 1 #gl 98 T o7 W@ &, &
R e, Tag7 TWW g | F@aT 2t
FEATE ¢
“Subject to the overriding autho-
rity of Parliament, recommendations

of the board of arbitration will be
binding on both sides.”

Yt Fo Fo g F A framaq F fF
8z 17 § F2 | wfewaely dyed a8
2 f& 3gi dsa< o Agm L A1 21 JFA
FgaT & fF it ATfEaw #1 FEET 0 97
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REAT FAT T gy A wrierardee § @
sTa, AT qfgaTRTe @) SER eaTEE
FT THAT & 1 A AR FrAwy fEE A
FT HFAT 3T GG F1 f7rrg & oera ran
al g g § 9 a1 gy
ft | miearaez § qFR 1 agRa 9T,
T aifegree & afede dFC 9R
ar § haen FT awgr 9 | gaar fawm
Tgua midease § WA gy @ A& sy
g f& #1¢ st gaddT a@R o8 FoaEd
afagom #1 a1 ®) HF gHIT FT THAT
g FAfF sfaw St @ arfagaw awar
I arfaao 7y afe e ao gfer &
3t ad guadt 41 SuA? 937 ) qfaar-
ez § @y F qoRw §; TR 21 F
qmifar a9z acasfer sl §
miegrass &v | fw o @gt W foaa
A AT ag ag 3w € Rawi ¥
Ty fFan, gn Al ) wew {7ar o
fro F=sff F aa & wewr fear | ag w=v
FARHT AT a7 & | “ATTaed i 3T
§ & g fr afat 2g Famr A aww s
F AL ST & 1 AR AT AWG AT &Y,
3% arg 70 faasr aF ¥ arew &) |
e, g w3 A INT Tt s FrE
qIETH AE | TAH 939 T AT AFTIF
g T § | FATT ATAT IFHL G A
Y FOUF@ F AT AT | FE I9AY
Al g FElE g W g1 F8 TEr
feray, 7% arg A, I 9T F 41T ared
g R R e 7oy faew s e
Qo qYo FTHAT FI FEI TAT FYIAT, FHT
AT IoT FY, FW THo THo S F,
w0 T fagrd gm 1 IFE w0
Fena Ffag sza g A T §
16 ST 211 939 & §ATfAG §IE]
EArETO ¥ TER T A AT 9 F ang
TG AT AAT IART ARG 3T G 3d<
Ta F1 fage * ¥ (&7 9gt g} s
FrigT 1
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T g ag & ANm, fF 12 famax
F1 #f q@o o WIAT T WL AIWT
A aydaag =g § A, S osed
faq ar st &1 dre™ 3 fag 1 of ae-
TSFT F) @RI T FgT AT FTHE F9T
Frfew T Y TFETEH FT HAAT G
qg 2 T AMA F 7 AR § 9 S
THETSHT FT 97 AAT T A5 TR
Jar 7€l g€ 1 #47 Ad g JAR g
FAHRI FIE AT TAH aF q AFT
T | g oER F AT .

T HEYAT MG A : T} T | ITHRT
TETNETT ATqF greiyenT ¥ femdz
ag FIq € AT AT I arfagga TG
AT T T |

T TEAREN : S, F1F ORI AP
Fed & 1

S AFIAT AT BIA : TEY, AT F
FE R

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I am sure you
will keep to time.

St ITSHITEY : AF 9U gEd Ag)
ST AME FEN § 1 qGW @ A 45
fae faa & Wt 45 fame §m wwfad
9 U gawr g g AT ST aw
T & ag Wiax oY g, gW AT & A
&, 79 S1%TE ¥ gF gev At A § 1 4y
aTd FET, Sear FFAT

% s ag g v A aww a9 |
FAA H a4 a] afF Jaar |9F |
STATIFAT X T gl o g
ez g oY fF A wgr s d e
HEATE wed F1 dRIadr § T W TSR
¥ wfad & |\ o AT FF TE A7 A TG
v, 1 o gAY AgaTE war fwemn g,
oF qTAT fagr " A & fr AT
frafy A &7 § F0 q9gd | @9 |q
FIA T T Fa § @ 4G IR

[19 NOV. 1968]
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Y AT ATT AT @ AT FIT T AT
&Y &% qrarer A 9 F27 |

st e oG gf9g, S d
wafag | 40 g ag § 5 oftaw frafy
TRT T F F7 A7 4T 2

THE  VICE-CHAIRMAN  (SHRI_
AKBAR ALI KHAN) : You address me.

oft URAXAN: I gAY AfqT 7
HT G F TEE FI W E | S@T ;T
frafg, it N o= F@x ¥ Py
g1 NETH IR TR FET G AR
WifaF smavmwar &, gy Ffardr e
2 | AT gAFY 0T WA FI WA O, /Y
F aFM 7R, 98T F1 Fu3T A, qredrm
FT IqTH &) A AT F1 gar & 97, 3
A9 A IfAAE T & 4 ar afwandy
&t ux ararfe awgdy, ag fagig #r§
¥ 7 78, g af=ifeq 2, 72 swd T
T w9 fpe @T= WXFTR IF FE §
fe Feady sifazas A o fafadz g, @
7g SuH! sfadaq ¥ qEy 99 3@ W@
T8 W IqF 12 § nfagym & s )
agl 9 I & AT TS HEAT guar
FgAT | aTfE, S gERr 218t AT g,
ag AT Tg &F 3T ¢ fF A T F
A7 & narfes  hEem Ag I ¥ g
qifeantz § Ay )

4 p.M.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : I want to ask a question. Is
the need-based wage of Mr. Bhupesh
Gupta the same of that of Rajnarainji?

S AR ¢ afgy, zarR fax o
Fo Fo AZ &HI FAAT H gL A &T
ugis fAsTemT qgar g1 g% 9 #r
T fqaTer AT THAT T AL IO AaT
fRF@E F17 97 gFIT 2 ) AT Ig
gt gfeq 2 fr @ aefadi & gt o
3 & oA § | F R S A m

r

398
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[+ T

FER F TF F% ANy T8 &, 2L a®
TR AT aft For R ag WA W
AT FETE | 97 AT T& § *
g off quATaUT FogIw ¥ TEATH F4]
A @ & | off FwEaaa Feg ¥ aq
AT ¥ A A qfaw & g gl
FHarleal &7 SHAMET AT FE FT ASSAT
gat f weawed waw § g3 a9 qEA e
T o gngqUa Fegmw ¥ SFHT qreAT
7 F2 faar a1 f aop #1 g8 9ae
& fag =g 1 W g | AR &R &0
qeaT I & fag wgrg g ar g
qfee R swaaa & sifed e S A
Y ogrE A QY A, 7 Tga g 5
gfear &1 w18 <t AdT aqen far
SET 9 I & q FAT[ FT WA TAHY
foe snar ™ @ gfaw ¥ 9fkd )
arfax swar @ fardt awR A T ¥ T
W 21 TE ar 302 § Y 3@ AR
@ (faa & afed Nt @@= 9
St Fo Fo MF BT ARAT 9T fop feafiy
TR

TR F A T & | TF T Al AN,
ZA A AT & A @A ga 9%
AT AR E | T IR AT TH g1
ST FTA HIT FAH FT , IAD) ag AL
g | A W & A GEFR T AgF
X ATSY FIAT T TTHIL F FAA, FRS
T gaTT A T A FE @ g z@d
sy faaga fews wrg 1 & = Fo
Fo WG FT FAAET g § 5 71 7 w1
g g, wgF @ A S frare fadr dv
39 e A s sga @i 7 faar ar fr
o S Arfgd, wifas adf | oife-
& # WYt @ AT F 9gd St g
dar T 41, IqY @IS AT AT
ARTAT AT W &1 A gF AT A
937 g R 977 gexa) faal # freg
A FAT ART §, AR g™ 9 IAH

[RAJYA SABHA]
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AR e o it asg @ TR AT
geiama A A1 w9 IR qew
T g dar Y € & fowd sy A
TRATAT AT TGT § A BT qraT FF AT
JAFT IFAAT AT T |

FT AL A Fo Fo WE A WA
T F R F AH g ? wrw
AT TTHE F 300 TAME A A9A
gfaami &1 a%C 787 F o To Ho &
FaT Tg1E T & dR I F A= =
A Fi e | dro To dYo F 6 AT
FI IR A F g w< e @@
AT T T ¥ T FTHT gooT WAT q
feeett &1 fagrad QBT AR FEAS 97 |
ZaAY aTa 9 9% agi & fefeqr afuyge
W< qfea Feam #1 gaw gan f5 qw s
F ferl & v Al A T & w9
gt g ¥ Ao TAo flo 7 WA FAT
fis st TSI Y T DF T g
gRAG WA T OET R G4 g A
¥l v ot qa Faemze @ @1 5 @
g agafrawaI 1 97 qR gHAAT
fieq g1, % F &, M@ &, a7 qn
ga7d g1 fF gw § 1€ agr arvqac T4
&, AT §1 F T T QAR I
fagerr fear g1 snx fdy w71 fammr
@a g A, AW § ST T @ar 3y
A TAFIN ARG E N grar 2 fom
qg 7 qA gAY qied &1

JuWIETE (Y wAL AT W) : qA
%I qrad § 1

| A : =fw, A g W
4 9 7% § o q7ad F e F9 3
G 7w g g fF et T &
JIZ gAH! AT 9 36 I @ gAr fomd
gd 19 9EW T g7 g%, 10 AEW AV
gar g%, 6 WA v @y gE, 3 we &Y
gar g, 1sfmaraargd, 7 fem A
AT gL AR GF fomw N mwor o zad
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mfrg & 1 9% FwQ @ At
7% @ 99 7 AT AT <Y BEY F A
92 gAY T Y A | 7 Arw fwad
F R dET A wz g & AR Feadr
R IF AT THIET 4T | TF wAl A
gma gfagma & @ gen, SEst Wi
AT 3@ A | JAC gAS foeY % gver A
Sarar, gaa fadt . & Adr g
g #1f ot ang F A A @ ael
sfrgua s S FrrgsE @r 1w
19148 ¥ 310 Aifgar it # fama agFaT
§ gua afamr =% off fr go grfaae @
ST | AL W OWHT A qEr W
A s gy gw ot sfue gudd, o
SIS GAAT IGFT AT, IGF 23T AL |
g9 AT S T A AT W ad, a8
feafs gat 31 @@t #% g feafy
FAA @ | g fafaa @ s frawr
FET FX G & AR A Fo Fo g o
Y TR |

WY, AT H TFT AT W g R T
I8 We AT F AR ¥ gAR 9™
fagam &1 wzmER Y we @ TR
M & TwAfawr 7 g SoF STy
FEIATEAT § | 997 gl @ 2 agy
I EEA R WA F faary §, S
R M & fAam &, s qv T F
frard g 1 agr wafeg & i & @
¥ F W R AT FAE A AT 9T
9 T T IS | F A IEAT AT
g & gfrar & £1¢ qar smaa @ sy o
T T #T T9av g€ &Y, a7 9 39 qG
F freaorar g€ &1 oY T8 aXg Fr Je-
T AT EY 1 A A Ao afed g
AT T AT F FTX FE qE FT AT
fear | T a<g &7 A1 IIEIT W A
mEF AT gFEAr g ? Al fageam
¥ g B FFT AT N O A AT
31 ag AT T ? FE W AT Ag) gAn?

{19 NOV 1968]
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W gas agT o fogemy @ & &
SAad ¥ A ToTEr S Jfaary &

1946 & Mfag as@w 97 #T FTHIT A
FIL § qIFU F FAT AAT T AT,
format asrg & wr Ay oft w71 gag wfaT § mw
11 IR w7 91 % 9 gaAr wfe
& foar o 76 9 aFar & M ¥ 8-
afgat #1 awrg g fF g R ¥ oA
WA | AT FTY, T IW@T AT 24
arfagi A ¥ 5T F AR TT AR 19
ArEAY qAT FEwATe ¥ g 1 g9 qfeEn-
AT T G AT FAT | 9E OF ST ST
We ¢ faat 9z7 ¥ § sgar guy T8
A6 FAT ATRA g | A ar faw T
F fgar § f5 warasie ¥ 39 g Av geAT
TEX R |

q STOF FIT qg WY FqNAET ATRAT §
fe =g MZdr 3 a7 gorm | wIFE 7oA
gar | gy A€ F W qF AT AT | A
QT fe fwET A AT 1 T aE &
gT WG 9T 39 ATHILA q=var § w4 forar
o7 fF gaR I ¥ T FIIT &, T E
e g aE | T IAay &
18 fawrdr ag% e Swar &, 97 A
F NS H FTITT TGO A 31 7w
AT F FYAT, TIX AR fgrm gAmEw
g% fFR FT W@ S | | AT gHAF
&t fF ag #1E qa T § o Fur ag A
zarfAad € ? o9 AT awd Ay F agr a¥
ZrAT ATST ZAF| F&T 7 FT F AT @8 7
AT TEHT FT A, JHHT JIE@T HT
IaF qfea| F FIITE Fg T 9 0E
g\ qmoF gar o fF aFIc @ A A
gaml uw gfesw wiga, faaer aam gaw
sor 7 s foar ar, 397 gwE UF Z0
F2T fh ZAHT F@AT THT qheqr & TH-
g fag waww ¥ 9% qfww 7 =
< fagr 1 gad aar £ fagr ) s 42
F1 70T faarE a7 FT fTav | g w71
819 T FX 92 7 FE1 F aqARFIHF |
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[# TsmTa]

Jg 9T A1gA1 § & w0 ag amdw &,
FT UG GUI & ? FT T4 g9 # a8 AT
XSq AT T FT 7T & foreT a8 AHIT
ATFL TG AT | AT FEA § (% a8
ghmaarr g 3z wdr & Ay §
AT TTT HeAT ¥ o w1 ¥ H94 a2
F ST A1 9 TTEET THRHI FIAT
1T, wH TG A1 59 ATHTC F 9 AT
qY 1 el wew g agr 1 #N & @
2?7 9 aE T FEE AT W A@ A
HEATH FT @ 3T FL A AT 4 Fred
W& T gAR TG [ARFE &
HAT AT | TG TF ST QAT &, 1A
FOU A AT AT &Y AT | qqT F gAq
| AILIET AGA I G A A fwqE
®1 draet & 3 gwrd FTET & gt
Fr g, fewdnd W F fm we
& v ¥ oA qfaw Ham d 9 FT We
F &, fFT o fo Fg11 & fF *S
FIAATE 7T 1T 341 F a7 & 1 gA
TR FATH I T g1 AT Sam
AT AT § | AEAF FET F 95
gAR 3@ FRGIT F TS { gorfa ¥ A
fréeaqa @ & wafaw §aga
AT F AT AT § F7 5 5 qwaawa
st w=gron, oft ara f afww < Ay
g1 A #fz 19 H stad=ta o T gy
F ufq areqr 1, alz sry way geqt
¥ R A QT T Y gfrEr A0 Tl
AT TEAVHT IFT F3AT A17EF 6 7, gAry
qfm & f9w g & Fm fFar 5w o«
faeaardy &% ¥ afrs o feas agf 2.
gfem srsiae, g @1 e F3A §
AT SAET AR TAAT § | ITHT AT
STo &, 37 & o H1¥o o §, IT FT
Fawel &, wwias qr ag miw & faa
T FFT F AU, 9@ T FA F
faa & ?

[RAJYA SABHA]
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% fdex T a0 § AR FEA0 8T
£1 3 @R, g MG I4E, a7
Fodd T T Hd & Fe arfe-
FaT &1 e ga Y 78 wET 1 A
gex gaw fagar fear 1 wf s R
7 saTae Fgeefea MO aAT § | 3®
sarge Fgefex @AW= & 9F 9F
AqEaTra TEEO X BRI 1 wd  FqEY
Ffgd oot 39 49 & v A faw At
qT ATEHT FAT N AR TAFQ § A<
gad § | A9g X AT FF, T AR ST
HT 7Z gV, ¥ FT TABT I |

A, A TF AT ARG | AT
qT Y e T A 9T E L A am At A
qft T & | f & AlfEw aw w1 faw
T4 € T Ag W FTH AT § A F
F1 ¢ adf faq wq | & g AEgar g
i g A wraa a@ S A ? F
T T FEAT TTEAT § F 77 gfaaay
TIAT AT TE 8, TTHIT BT B I a1
AT Arfge @< faaq Awvat g =Trg 78
gaAFIE ¥ AL &1 a1 A2 T 1 fawmT
¥, 97 ga% of@rd #1 Ifm sgemaar
fear strat AnfEd | MEEr § o O aw
IAaT A% qerEer 7@y fawr g )
T ¥ Wi arg TE R w1 aedaa gay
g, fadtam garr &1 ar w4t e Afew sl
&Y a1 [HRAT AXT Gl &1 AT AHCH FT
SgaT & 9T &1, vAwt @ f|aa 19
arfr@ & a3« o, 18 A &1 J Iy
tfgag Nt wAw 9w Ffewy H ey
oY SRS 9 TEAT ARG | % ag
TFR A T AW A wngw
W @ B FAdT F qA FE aqredy
& 2, T T { AAGNT TA7 F Q9
FL@ & | ATATH (99 9v¢ ¥ )
AT a2 § gwrg agma g
auy | fagd qaEt § a8 30 F1 gawrm
o1 fF S 7 ¥ § w0 alt F gra §
TgAa fzar R 3aF smaR W a §
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foar fog Troat § 4T w9 q@ER =@
agf agi Togafa &1 e A AT )
el wrET § 6 HgHI ¥ B T AW
AT 12, 12 T F {EAT & AT T
fear ax AT &, MY I &, 418t TS
# T gfeomt #y 4T g Grmw §
Al ey At & w9 w0 AT
fFar, @ ¥ s & A= 99 w9
FT gL 71 gt afefaq wesl &0 a19-
T HT T ¢ | Weg F wvaq (X @
&, Aifg w1 g 1 @ & 1 pdY wex
FY gEr qfemar 1 g . g A
7 @ & 1 =1g S @Y, S ), R ),
Foq g1, I T g wr & H o7 IRy
wieY & gra § wam qofea w@ar §, W
FY TIHFR AT § q A AF R I
1A} B 0 # feay =1 afaw o fgmw
Fgf &1 T faw & aoq fax wge arfa
FY g feg o1 SFAET AGAT § | ArfET
aga@sFat &) Ff Sy g ! wer Ay
g1 wifgu & stg awag @ wsgw A
1 vy A1 AR T gEd 9g a9R
fr afiF g7 W wgrImg ¥ 93 § g4 faa
a7 ¥ THTIT A K1 FRIUR AEIT
ot &7 qwdT FET AT ) 7 FIT AR
TAET § A FOA, IZ AERAT IW A
aaﬁﬁﬁlm'@?ﬁ ami’rsﬁ feafa
dar g I § .

o qRo arfear (wgmrsg ) : wwiafa oY,
ag & WIATAT ST 7 gRaAw qgs f
Ewgst 9T AT 7 faaga Toer @A
18 A1 WY FIT GATET L AFT F A A
FgaT Frgrar g o 5 737 Temrmorsh
gr 99 #1 T AT Fr g @ o aR
Fg & A% T A1 (FHEy 2 |

=t AT ¢ JE TASNT A7 E !
@ AT T AT AT { A7 g4
forar\ 2z a9g 4% qEF § TE SOOI |

T AT TATAWATE | I FF A AT
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9% q9 7F GAT QAT & | 9 @ aq
TR H A goar A8t A )

i g wgAT TIEAT § fF gardy o1
fafr g 1 sa e maudw |
3G, W AT 38 IF A &Y G, A
TCET &t SGFT Ao qw & fAg agy O
g, SMEFRY gvn | 3w fg aga
HXF A9, FAT 47T & qry FEAw
FATEAT @& I FO7 a7 999 e & AR
TF 1T A9T & FA[ AGAT § A g I8
fr gn & Wi 9z &1 A0 fJTw g, T
g 7 &A1 A, @ qardy gAA AP
18 qrd@ T § ARG TEFATE | 99
% A0 A 9@ F1 FAwE R & gar
Te faRer TETE, AT AT 1T | § B
AT TGT | S FT TG & HT AT TAT,
agt 15,20 a2 #1999 FT 70 18090
a7 5 e IS AF T 9799 AT 4T
Tdam fear f& = 33 § M @
foremaTe T T MA | A & FY afearar
ATEIT & FT | WIRG §% WF F4T
qrell I 4% ) I@ AT (F AW A T
TZ T § T S T HANT | F qorasa<na

FGIT F FEAT ATZAT § 1 973 aw grr
MM I WA AT AT AT W S T
FHAT, TF W TG Foq(), TERY FraEq
ft T oFwT, W ot A S9n
FES A TE FAT, TFW A @) T@dr
FALA AT A FAAT a9 W@ q€ g
T ag feafa gae amasrea Fegm ot
qf1 T F2 1 GAT F foq § orftw F<an g
3 & fis ag 9o wgafz ) w7 Q17
9 a@E FIW § qF A7 UK wgaAar
TATH ATA & THAFTH T 1T F | A1 A
FT T A ¥ IT AT T AT TN EW
F1 GET 7 A qTHT F4T TG & o fow &
e T¢ g% & qg 1T 7 AAY 9347 | 72
| &g 33 € fF Ta@ HA % 9 9T 30 gAT7
|y Qe g ST 2, 99 waTen, g A
FH 9T TITAT 2000 €947 @ 2 W 2
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wqEr T & A fgfw FO R
TR drSo STo, o o SfTo 7Y
FEGNT A% qA T &1 B[ FAA
ft R i 3% fF aweng 93 o o
¥ AT TET FIq A4 qAGAE  qaT
F A B2 FAArfeai M o w0
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SHRI S. R. VASAVADA (Gujarat):
Mr. Vice-Chairman, Sir, in order to
enable this House to understand the
significance and implications of the in-
cidents that took place on the 19th of
September, I crave indulgence to place
some of the facts before the House.
Facts are also sometimes improperly
put and it will be worthwhile for the
House to take note of the facts. There
are about 2% million workers in the
employment of the Government. Out
of this, nearly 12 to 13 lakhs of workers
are Railway employees and about 3 to
4 lakhs of workers are engaged in the
Posts and Telegraphs Department. The
Railway workers and the Posts and
Telegraphs workers are called industrial
workers; that is to say, the Industriai
Disputes Act applies to them. This is
a very relevant fact because I am going
to refer later on to the National La-
bour Commission which has also been
referred to by some of the hon, Mem-
bers before me. Qur Government with
a view to giving justice to these wor-
kers allowed them—of course, the Con-
stitution has also conferred that right
on the workers—freedom of association.
Freedom of association is one of the
fundamental rights and the Government
has tolerated, and noi only tolerated
but encouraged the formation of trade
unions among its employees. And
when you form a frade union, the legi-
timate right of strike also goes with it.
It is true, as one of the speakers just
now said, that there are countries, and
that too very civilised countries, where
their civil servants are not allowed to
form organisations, or where at any
rate strike is banned. Buf in our coun-
try, the Government with a view to
giving justice to its employees has
created a machinery which is called the
Joint Consultative Machinery. The
idea behind the machinery and the
spirit of the machinery is that the wor-
kers’ representatives may discuss their
problems with their employers and re-
presentatives of the Government. That
is to say, negotiations can take place
and if the dispute is not settled by
negotiations, that particular dispute is
referred to arbitration. This is the pre-
sent position. Now a section of the
workers raised some demands. The
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main demand in the Joint Consultative
Machinery, the negotiating body which
has been created by the Government,
was a need-based wage. Many things
have been said about need-based wage
and I will explain what this need-based
wage is a few minutes later. The other
demand was about the merger of dear-
ness allowance with basic pay. So far
as the merger of dearness allowance
with basic pay is concerned, it is not
4 very mdjor demand because it only
relates to terminal benefits and does
not involve very heavy financial bur-
den. The Government said “We are
willing to negotiate”., The only ques-
tion that was to be decided was what
proportion of the dearness allowance
was to be merged. They said “If we
do not settle this, then the matter will
go to arbitration”. But so far as the
need-based wage is concerned, the
Government had a view. The Chair-
man of the Joint Consultative Machi-
nery said that according to him, it was
not an arbitrable subject. But at the
same time, he told the workers’ repre-
negotiate with them. As soon as the
portant that a very high-powered com-
mittee should take a decision and he
advised them—it is in the minutes of
the Joint Consultative Machinery—to
meet the Sub-Committee of the Cabinet
which was appointed by the Cabinet to
negotiate with them. As soon as the
representatives heard this advice, this
suggestion, they left the meeting. As
soon as they left the meeting, they went
to their place and immediately decided
that a token strike should be declared
on the 19th of September, Mr. Vice-
Chairman, I have spen{ nearly 41 years
irr the trade union movement and |
have never seen an action like th:s
where some of the representatives of
the workers, without consulting any-
body, call immediately a token strike
and that also a token strike by em-
ployees who even if they go on strike
for one day will disrupt the economy
of the country. A token Btrike is call-
ed. The Chairman of the Joint Con-
sultative Machinery, who is also the
Cabinet Secretary, writes letters to
them saying “Let there be no misunder-
standing. Please see the Sub-Com-
mittee”. They refuse to see the Sub-
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Committee and call for a token strike.
I would admire the patience and per-
severance of the Home Minister. He
did not want these difficulties and the
dangers of a strike which ultimately
was going to harm the workers. He
did not want them to suffer. He went
on persuading them, went on appealing
to them—"Please come and meet us”.
I have never seen an employer asking
his employees to come and meet him in
this manner. The Home Minister went
on doing it. In the meantime, what
did the Joint Action Committee do? I¢
is a very strange thing that when such
an important strike was to be called,
no preparations were made, no propa-
ganda was made and no ballot also
was taken anywhere. The only pro-
paganda that was made, Sir, was issu-
ing of bulletins. I have before me a
journal—the journal of the Posts and
Telegraphs Union. It is August :ssue
appearing in September and the only
propaganda that was made was “Take
full charge of Government property and
valuables on the 19th”, This is the
mandate—‘“Take full charge of Govern-

ment property and valuables. Arise.
organise and mobilise”. This is the
advice given to the workers. Now.
what is the Government to do? Is the

Government to sit with folded hands
and allow the leaders who wanted this
strike to capture the Government pro-
perty and loot the valuables of the
Government? I do not think the Gov-
ernment, which is responsible to the
Parliament and which is responsible to
the community, can allow a handful of
people to loot and rob and capture
Government property. I am of the
opinion, Sir, that the issuing of Ordi-
nance was perfectly justified. There
was no other go for the Government.
And the Ordinance was issued. We are
aware that no strike can succeed if it
is not backed by public opinion. The
honourable Members of this House
who know what the public opinion is.
would have judged by that time that
when the token strike was declared.
when the ordinance was issued, no-
body in this country, no responsible
person in this country, even raised a
finger against the Government and told
the Government, that “you are doing
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something wrong”, There are a large
number of people including the press.
who said that the Government was per-
fectly justified in issuing {he ordinance.
A statement was made By one of the
respectable leaders that “No Govern-
ment can allow or submit itself to the
whim or to the demand of a handful
of employees”. There is no democracy,
there is no Parliament functioning, if
the 24 millions of these employees just
decide and say, “If this is not done,
we shall do this and that”; the Gow-
ernment machinery is paralysed. I do
not think, Sir, the Government can
afford it, It was not the employees but
the unions; not even the unions but a
few leaders of employees’ unions who
asked the employees to force the Gov-
ernment to a demand which is very
unreasonable. I have some experience
of such token strikes. The strike that
has taken place is not a token strike,
One of the leaders of the strike met me
and I asked him, *“ What are you doing?
Can you really get the need-hased
wage? Why don’t you go and nego-
tiate?” He said, “Why negotiate? We
will go on a token strike” I asked him,
“Do you know the meaning of a token
strike?” He replied, “What is there in
a day’s token strike? It is only a
child’s play. Why is the Government
so nervous?”’ I do not know whether
this is the view which a responsible
person—he was not a trade unionist—
can take of a strike. Well, later what
happeneq is known to everybody. Large
sections of workers voted against the
strike. The public was also resisting
the strike, Out of 26 lakhs of workers
hardly one and a half lakh of them
went on strike, but that was also
under violence. Incidents of
violence have been quoted here.
What happened at Pathankot?
There was violence. There was violence

at  Gauhati. The workers, who did
not believe in strike, when they
wanted to go to work, were pre-
vented and forcibly prevented; and

it was their right—it is a right of every
citizen in the country--to demand pro-
tection from the police and from the
Government if violence is used against
them. On one occasion, Sir, when a
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policeman went to give protection to
the workers, the policeman was man-
handled. More than that, according to
my report, the policeman was taken to
the engine and he was on the point of
being burnt alive, Then more police-
men came and that policeman wag sav-
ed. This is the way in which such
strikes are conducted.

Sir, I now would like to say a few
words about this need-based minimum
wage. Much has been made about it,
about the demand on which the wor-
kers were asked to go on strike.
Luckily a large number of workers did
not listen to it. They realised the
ronsequences. Even at that time it
was pointed by some responsible unions
that this was not the right type of
demand.

SHRI A. P. CHATTERJEE: You
mean by “the responsible unions” the
INTUC?

SHRI S. R. VASAVADA : I will just
explain that at the end of my speech.
I will explain what is a responsible

unionn. This is my first speech in the
House . . .
(Interruptions)
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : Order please.

SHRI A.P. CHATTERJEE: 1 am
just wanting a fact. I just wanted to
know who were those responsible per-
sons or unions.

SHRI S. R. VASAVADA : I have al-
ready answered that, I will come to
that in another few minutes. I may
again refer to this matter at that time.

Sir, the concept of a need-based wage
was defined at the Fifteenth Labour
Conference 11 yearg back. I happened
to be a party to that resolution. A
need-based wage has been defined as
“sp much of cloth, so much of food”
and so on. But nobody told those people
who wanted to go on strike and to
this House alsg that “this very resoiu-
tion says that this is a concept achiev-
able after some time or at any rate it
is an objective”, because the resolution
itself contains a clause, a provision
that “this need-based wage cannot be
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given if the national economy at pre-
sent cannot permit”. The capacity of
the industry, the capacity of tle em-
ployer, the capacity of the pay-master,
has got to be taken into consideration,
And who judges this capacity? 1 can-
not say that you have the capacity.
What is the use of saying that the
Deputy Prime Minister or the Finance
Minister says that he is prepared to
spend 130 crores on prohibition?
Look at the argument. If he has spent
130 crores on prohibition, why not 130
crores on need-based wage? Sir, let
this House know the meaning of spend-
ing 130 crores on prohibition. If 130
crores are spent on prohibition, the
workers in the country will save 1300
crores Those people who are spending
on drinking, will be saving that amount.
Their efficiency will go high and they
will be the real citizens of the country.
That apart—that is not the subjert here
—Sir, this clause should not he for-
gotten. The demand has been referred
to the Wage Boards. The demand has
been referred to the Pay Commissions.
Nobody has said that this is the timme
to get the need-based wage. Some of
my friends have served on certain
Wage Boards. Some honourable Mem-
bers of this House were there. They
also said, this is not the time for a
need-based wage.

Then, Sir, certaln allegations are
made against the National Labour
Commission. My Iriend, Mr. Dange's
name was also referred to. 1 have not
to go and refer to Mr. Dange. So far
as the National Labour Commission is
concerned, I happen to be myself a
member of the National Labour Com-
mission. I have got some knowledge,
some authority, about the subject
which was discussed here. Sir, this
need-based wage has been referred to
the National Labour Commission. There
were two questions which were posed
to all the parties in the country, whe-
ther this is the time or whether any
modification is required. The questions
were addressed to the Government
also, the largest employer in the coun-
try. A letter was sent to the Govern-
ment asking, “Please state your views
on this”. Why the Government? Be-
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cause, as a I said earlier, the railway
workers and the Posts and Telegraphs
workers are covered by the National
Labour Commission’s report. Some
hon. friends very rightly said, “Where
was the hurry? The National Labcur
Commission was going to submit its re-
port by March 1969”. I do not want to
guess or conjecture as to what was the
reason behind it. I shall confine my-
selt only to the facts. 1 only feel that
some of my trade union friends, who
call themselves well-wishers of the
workers, really do not understand the
meaning of a need-based wage. They
do not really understand how {o nego-
tiate. Negotiation is an art. The ques-
tion of a need-based wage has to be
studied. The norms have to be studied.

This morning, Sir, T was hearing
something about dearness allowance,
“Why not 100 per cent neutralisation?”
Well, on this 100 per cent neutralisa-
tion it is mnot for the Deputy
Prime Minister to say ‘“yes” or “no”.
There is a principle and that principle
has been enunciated by the Gajendra-
gadkar Commission and the Govern-
ment has fully accepted that principle,
But, Sir, what is the position today?
Violence broke out. We should wait
for the report of the National Labour
Commission, But even tefore the strike
call could materialise, some unions, I
would again repeat, some unions—be-
cause I am now cormhing to the defi-
nition of the “responsible unions” . . .

SHRI A. P. CHATTERJEE: I want
to know who are the responsible unions.

SHRI S. R. VASAVADA : Some res-
ponsible persons pointed owt to the
workers that this question cannot be
settled merely by demand. A demand,
according to Mahatma Gandhi. cannot
be a vague demand. It must be a pre-
cise demand. Nobody has defined what
is a need-based wage .. (Interruptions)
What is the minimum that 2 worker
gets? The minimum wage a worker gets
today is about Rs. 155 or Rs. 156.
In Bombay the need-based wage will
20 up to Rs. 200, In Delhi it will be
Rs. 225 and in Calcutta it may still go
up, one cannot say, If ene were to
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study the various principles of the
need-based wage, it is extremely diffi-
cult to say what will be the minimum
need-based wage. If the increased bur-
den involved in it had to be calculated,
1 am sure no responsible irade unionisi
in the country would have ever asked
for a need-based wage. The real de-
mand should have been the appoint-
ment of the third Pay Commission.
The Government employees in all coun-
trieg are always governed by Pay Com-
missions. I do not see why a third
Pay Commission should not be appoint-
ed 1mmediately. "

SHRI A. P. CHATTERJEE : The Na-
tional Labour Commussion has already
given its award that there is nothing
like a need-based wage.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : He knows his
responsibility.

(Interruptions)

SHRI S. R, VASAVADA . I am speak-
ing as a member of this House. The
National Labour Commission has not
given the report. (Interruptions) I do
not know why I am not given indul-
gence, this being my first speech.

THE VICE-CHAIRMAN (SHRI
AEBAR ALI KHAN) : This 1s his mai-
den speech in the House. He is a very
old labour leader. Please give him a
patient hearing.

SHRI S. R. VASAVADA - [ would
now suggest to the Govermment and to
the employees whtat is the best way out.
When employees form a trade union,
we cannot deny that right, Of course
disputes are bound to arise. The best
way s to have a negotiated settlement
but it is also possible that a settlement
cannot be negotiated. Mahatma Gandhi
has suggested that if we want to be-
nave like civilised people i the coun-
try, the only way is to refer the matter
to arbitration. If the trade unions un-
derstand this principle, they will under-
stand their responsibility. The role of
a trade union in this country and in
all the countries is not only to serve
the interests of the workers. Let us
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, remember that the community has
| allowed these trade unions to come in-
| to existence not just to rob the com-
munity and destroy ihe interests of the
country. Trade unions can be tolerat-
ed by the community as long as their
approach is constructive. While serv-
ing the interests of the workers they
have also to see that the inierests of
the community at large are served. If
the trade unions do not serve their
natton or their community, I am afraid
they will earn a bad name and if pub-
lic opinion goes against trade unions,
the whole movement will be wiped out
of this country. That 15 why I am
saying that a responsible trade unionist
will never be arrogant or insolent. A
hundred times he will go to the em-
ployers for negotiations. Mahatma
Gandhi used to go to the Viceroy hun-
dreds of times with folded kands but
when the Viceroy refused it point-
blank, he started the civil disocbedience
movement. This is what we have to
learn from our history of independence.

Finally I would request this House
to advise the trade unions to be res-
ponsible trade unions, to accept arbitra-
tion, to orgamise workers with a view
to helping the country. 1 would also
appeal to the Government that this 1s
the only way to ensure peace in this
country. After all dp we not want a
welfare State? Do we not want socia-
lism? There cannot be socialism if we
are going to destroy national interests
and destroy our economy. If the Gov-
ernment wants peace in this country,
1f you want prosperity in this country.
if you want to improve the living stan-
dard of the people, then a ccnstructive
approach is essential. Therefore the
Government who is the largest em-
ployer in this country will have to de-
cide that all disputes are to be settled
by arbitration. My friend, Shri Rajna-
rain, very correctly said that there is
no harm in settling the disputes by
arbitration. Of course, the sovereign
autnority in this country 1s Parlianient.
In the Industrial Disputes Act there is
a clause that if the arbitrator’s award
is not acceptable to Government, the
Parliament can modify it, modifications
are allowed. So this is lhe present posi-
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tion, Therefore let the employers n
this country, including the Government,
realise that unless arbitration is accept-
ed. there can be no peace in this coun-
try. Thank you

s 1

DR. B N, ANTANI (Gujarat): Mr
Vice-Chairman, I am deeply distressed
at the situation that has arisen in the
country from 19th September I bhe-
lieve 1t 1s the culminaticn of the vacil-
lating policy pursued by the present
administration of the Government of
India So far as the demands of the
employees are concerned, they are just
and fair, they were the creation of the
economlc policy pursiied by the present
Government of India. If the prices are
rising every day, if I have to maintain
my family, I need cufficient food and
clothing If I am not given an ade-
quate wage, the result js that I shall do
what I am led to do. This gave a
handle to the leaders of the parties
whose only objective is to achieve the
breakdown of the Government’s
machinery. The Home Minister who
was seized of the whole situation,
lion that he 1s, lion that he looks,
behaved ultimately as a fox Whal
do we notice today? Ultimately why
has not the Government come tn the
conclusion that 1t is either sending
it to arbitration or it is deciding it
itself 1n a just and fair manner? The
result is that they have given a handle
to my friend, Mr, Bhupesh Gupta, and
to Mr. Rajnaramn not only to say what
they do here but they must be prepar-
ed to see that situation 1n practice
one day. Are they ready to face such
a situation? Therefore as a responsible
Member of this House I still appeal to
the Government to think seriously of
the situation that has culminated out
of the vacillating policy of the Gov-
ernment which is not wcrthy of being
called a Government, because 1t 1s not
governing at all They are hunting
with the hound and are running with
the hare This is a very serious silua-
tion, Mr  Vice-Chairman, that has
arisen 1 the country. No responsible
citizen of India who thinks of the col-
lective good of the country can sif idle
and can face this situation with equ-
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animity  Therefore I warn that the
time 1s not still lost to consider the
consequences and the results of the
present situation. I heard the Deputy
Prime Minister this morning answer-
Ing a question 1 a very bold way—
bold that he 1s—that this Government
1s not going to be brushed aside by

anybody. With due respect to him,
I ask: ‘What have you done except
succumbing to pressurisation during

the last 20 years? You are becoming
victim of pressurisation always’. Bold
words to speak and not to practice
will not make them a gord Govern-
ment I therefore request the Govern-
ment very earnestly to govern and be
firm, After all the employees of the
Central Government are a part of the
machinery. Are we going to have our
country working in an effective man-
ner or are we going to be paralysed
in all directions? I can never be g3
party to any movement which 1s aim-
ed at paralysing the machinery of the
Government as 1t is I therefore ap-
peal to the Home Minister to be tihe
lion that he is, to be the lion that I
know him to be and not, for God’s
sake, to behave as a fox. That 1s the
crux of the present situation. I have
full sympathy with the en-ployees of
the Central Government. I believe
that they must get and the Govern-
ment must be made to pay, what is due
to them, I do not know how you call
it—need-based minimum etc.—but
whatever is due to them must be given
to them I am very sorry that after
having created the situation, after
playing as a handle in the hands of
those who wanted this mischief, your
machinery did not behave in the way
in which 1t should have done and the
result was the Indraprastha inadents.
The result was Bikaner and the result
was Wwhat happened everywhere,
which my friend Shri Rajnaramn boldly
quoted. I feel that the incidents of
Indraprastha and elsewhere were a
shame on any civilized Government.
No less a person than an emmnent
judge and a jurist, Shri Tricumdas, has
given a report, Your own authorities
—the police or whoever it was—have
given the report. Is that not a suffi-
client material before you to come out
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boldly and say ‘We shall hold a judi-
cial enquiry and we shall see that the
culprits are punished’. You have not
got the courage to do it and so we have
this position. It is very well to say
on the part of the Home Minister: ‘I
am not going to oblige the Opposition
by resigning’. Do not do it and face
the consequences. Why are you play-
mg with this distingushed House
with this futile verbosity? Be a serious
administrator and face the consequ-
ences of what you have done, I there-
fore appeal through you to the Gov-
ernment even at this moment to seri-
ously consider the situation and to ab-
andon this vacillating policy. Do not
be vacillating in the name of what

can we do?’ 319 g4 § TE AFAR! & 1 T3
AFATET 7 ? We are: FiFQATEN 1 3R
AFE F1E faermT 78  greR g A )

‘Whenever you want to appease you

say: FqT F3 Fl’ﬁi‘l‘l’g”\' 31 I have been
an administrator myself, small that I
am. If I took a decision, I wused to
stick to it and face the conseguences.
Have they the courage to do it? In
their anxiety to cling to power and
appease their satellites who are around
them, they are following wrong poli-
cies and the result is the present situa-
tion. I therefore very earnestly plead
for serious consideration even now.
DA, CA, GA ete, you call them—I do
not know about these. For God’s sake
give me a lump sum. That is my ear-
nest prayer to the Government and
face a judicial enquiry. I am glad
that the Government, on occasions
even in this whole affair, has behaved
as a Government but they melted—I
do not know how—with the result
that it was neither water nor milk nor
anything. I therefore want it to be
firm and show to us what they are and
we shall cooperate with them where-
ver possible. I am not one who will
threaten the Government with ‘India
bundh or Bharat Bundh'’, It is very

easy to say.%wmgmramma‘a
FXIT QY AT T ATHT FATERIT P AT ART
3% adf &7 1 We therefore earnestly
appeal to them to be serious and not
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in their complacent manner allow
these elements to develop; otherwise
they will have to face the ccnsequences,

HY VXTI : gH AT qrET A
TEAT AR § - - -

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You think over
it.

=t IAATCT ¢ 5T QENIHEE -
T| q JuAT e § fag feqr § fF sgar
st 3w &, qfefaga FmEd & F
IAY AT ATEAT § IRIT AR FATE
fagr st maddz F1 gag faar qadq<
gfeaa @A 741 A FUAT A
3 ?

SHRI A. D. MANI: On a point of

order., 1 wanted to put questions, you
did not allow me.

DR. B. N. ANTANI: Let this be
placed before a judicial enquiry and
the whole thing will come out.

S IFATRTEN : AT FHTA T IR
ar A8 | Ifed fema Fnad § gfera
A & W) Fegm & Wandaw § afa-
famet TaaT & 1 Y At wrfed

SHRI T. V. ANANDAN (Madras) :
Mr. Vice-Chairman, the subject on
which I am now participating is one
about which Mr. Vasavada, ihe Presi-
dent of the Federation, has expressed
his views. The crux of the problem
is this. As far as I know—and I had
been a partisan also in that Committee
—I intend blaming the leaders of the
Opposition for the main reason that
the JCM while being introduced in
this country, the Opposition leaders,
especially wedded to the philosophy
of a foreign country, were not at all
interested to work the JCM but the
pressure was 8o great that they had
to yield and give a trial to the JCM,
The demand not only here but also in
all the developed countres is that
there should be no strike. Strikes
should be the last weapon. Prior to
that there should be conciliation, ar-
bitration and negotiation. Here is the
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Vice President of India who had the
privilege to organise the trade union
movement in this country. He also laid
the policy for the trade unions to fol-
low. He said: “There should be no
compulsory arbitration but there
should be voluntary arbitration.” That
compares with the United Kingdom
because he served in the past in the
UK and he knows how the UK the
greatest country in the world, have set
up a parliamentary system of Govern-
ment, that is followed by the enlire
humanity in the world. So he stress-
ed on that but here in this country
we, who have adopted the democratic
system of Government for the last 20
years, have come to know that we
have given too much of democracy to
all the political parties which are fun-
ctioning here. Here is a poli-
tical party which swears much
by what happened fifty-one
years ago in a counfry where there
was a workers’ revolution, and which
has a stable Governmert today. But
remember, my dear friends, it is not
so possible here in this country of
democracy based on Gandhian philo-
sophy, not possible here to copy what
happened successfully in another coun-

5 p.M,

try—it will be a failure here. In those
countries there was prevailing a
monarchical form of Government,

where oppression was very great. But
here is a country which follows the
Gandhian philosophy, and here is a
democracy which treats alike even
the communists, both Right and Left,
and added to them are of course the
P.S.P. and the Jana Sangh and every-
body else who have joined hands with
them and have united for this purpose,
namely to provoke and to instigate
honest ang loyal workers in this coun-
try to go an strike, paralyse the Gov-
ernment and capture the Government.
It cannot happen here; it is asking for
the moon. It is not possible for the
working class here to whip up a revo-
lution and capture seats of power. We
have now seen how many United
Front Governments are there and how
they are not prepared to yield to the
demands of their State Government
employees. Such was the case in UP.

and such is the case still in Kerala, !
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strike
to name a few.
SOME HON. MEMBERS: No, no.

SHRI T. V. ANANDAN: The de-
mand by the Government employees
in Kerala State was suppressed by the
State Government. The Kerala Chief
Minister has himself said that a need-
based minimum wage is not a prac-
ticable solution today.

(Interruptions)

SHRI A. P. CHATTERJEE: Proba-
bly the hon, Member is mistaken. The
United Front Government gave to its
own employees much more than the
Congress Government ever gave there
by way of dearness allowance.

SHRI T. V. ANANDAN: Now, Mr.
Vice-Chairman, the question of a need-
based minimum wage was placed be-
fore the Joint Consultative Machinery,
but the Chairman of the Council said
that it was question which could not
be solved so easily and therefore “let
us not discuss this subject”.

(Interruptions)
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No interrup-

tions please.

SHRI T. V. ANANDAN: Now when
the Chairman of the JCM said that it
was not possible, the staff side said,
“No, the arbitration clause is there and
it should be referred to arbitration”.
Then he said, “Very good, but whether
the question is arbitrable or not is a
matter to be discussed with the Mini-
sters concerned, There was the under-
standing between the staff said and the
Labour Minister Just kefore introduc-
ing the JCM that, if, there was a diff-
erence of opinion on interpretation, it
should be referred to three Ministers,
namely the Labour Minister, the Home
Minister and the Minister of the De-
partment concerned, Therefore this
course in the matter of interpretation
of the arbitration clause was there,
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SHRI CHITTA BASU (West Bengai)®

No, you are wrong here.
A "‘ -

SHRI T. V. ANANDAN: You can go
into the printed book on the subject
The scheme of the JCM clearly states
that there are three items for arbitra-
bility. One is the pay and allowances
of a Class or a Grade, not the entire
gamut of workers. It is ‘Class’ or
‘Grade’. .

(Interruptions)

THE VICE-CHAIRMAN
AKBAR AL] KHAN) :
tions please. oo

(SHRI
No interrup-

SHRI T. V. ANANDAN: If really the
leaders of the working class in this
country are interested in the upliftment
of the workers, they should have gone
to the three Ministers and discussed
there about the interpretation, The
Government did not say it was not an
arbitrable question. It could be arbi-
trable, but a discussion must be held to
find out whether the question was arbi-
trable or not. But they did not take to
that course. Their intention was to
paralyse the country by declaring a
strike. But the Central Government
employees are not the people who could
easily be led away by propaganda and
instigation by some labour leaders, The
intention of the leaders of the opposi-
tion involved in this episode was that
they wanted to accuse the Central
Government because veople had already
gathered the impression that the United
Front Governments had suppressed the
trade union movement launched by
their own employees putting forward
their demands for better remuneration
and when, to contest the mid-term
elections in the States where they
held power previously, they went to
the people to secure their votes, they
would be criticised by them and they
would not cast their votes in favour
of them. Therefore, apprehending such
a situation, they the opposition, want-
ed to place the Central Government
also in the same place. They there-
fore said, “All right, let us try and
bring the criticism of the voters to be
equally directed against the party in
power in the Central Government”.
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Their intention was not really to help
the Central Government employees
but only to make the people of the
country blame the Central Govern-
ment by their launching a strike by
the Central Government employees.
But the Government acted well in
time. They issued an Ordinance +to
avert the contemplated strike engi-
neered by some labour leaders in op-
position to the Government. And
when Parliament was not 1n session,
well, they issued the Ordinance. Now,
should not the Ordinance be respect-
ed and obeyed? We are a law-abiding
people and have been law-abiding
during British days of rule of this
country also. So, when our own Gov-
ernment 1ssued the Ordinance, we
should have obeyed it. But then there
were the leaders who said, “Do not
care for this piece of paper. What is
this Ordinance but a piece of paper?
We are here. We will see, If you are
not taken back into service, we will
see that Parliament does not function”.
They had exhibited it the day before
yesterday in the lok Sabha. They
wanted to try it forgetting that the
majority of the people are behind the
Government of the day at the Centre,
Such were the so-called leaders who
gave such false hopes.

Finally, Mr. Vice-Chairman, I beg
to differ from some of the statements
by many friends there who said,
“What 1s this inequitable manner of
pleasing one section of the workers?
Why should they alone be boosted” ?
Sir, workers including those working
under Governments are the backbone
of the country. Without these workers
there will be no progress. There will
be no Five-Year Plans. There will
be no manufacture of the Gnat fighter
planes {o give a chase fo hostile jet
planes of American mMake or other
makes. There will be no ship-huilding.
There will be no Jabalpur tank fac-
tory or the Avadi tank factory to roll
down hostile tanks, Therefore, the
working class is an indispensable sec-
tion of the society for the society’s
growth and for the country’s growth.
All the three Five-Year Plans involv-
ing a total outlay of about Rs, 20,000
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crores would have been futile if the
working class had not helped the
country and the community at large
Therefore, the working class should
be boosted up If the working class
1s not boosted up, then there will be
no progress at all, My f{riends should
not say, ‘“Considering the average per
capita income of the people n the
country how can you boost up the
earnings of a section of the workers
alone? But, I ask, without caring for
the contentment of the wcikers how
can you expect them to produce more
and more and create more wealth for
the country at large? How can you ex-
pect them to feed the people and to
cater to their other needs? Therefore,
Sir, the interests of the working class
in this country should be looked after
very carefully and very faviurably

SHRI M N. KAUL: And also
white collar workers.

the

SHRI T, V. ANANDAN: Certainly;
they are also part and parcel of the
working class 1 general Those who
are wage-earners should be looked
after well This mornimg our Deputy
Prime Minister and Finance DMimster
said, “No, no, how can that be when
50 per cent of the people are below sub-
sistence level? How can a section alone
be favoured to the exclusion of the
Test” ? Sir, what is the working class
there for” It has to feed the 1dle sec-
tions of the society who do not do the
job they do 126 per cent of the
people of this country comprise the
workers in this country This 126
per cent 1s the feeders of the other
sections of the people and they should
be well looked after

Before I close I must now appeal to
the Government Now everything is
over We should not keep quiet This
1s a democratic form of Government
Every filve years we go to the people
for votes and so presently we must
create confldence and hope m those
Central Government employees who
have been removed from service for
participating in that sirike of 19th of
September, Those misguided or 1ll-
advised people must be taken back in-
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to service; whether they be temporary
or permanent employees removed from
service, they should be taken back 1n-
to service. There are rules and regu-
lations which can make the punish-
ment awarded to them by discharg-
ing them from service less rigorous.
They should be condoned It may be
taken as a break in service, and future
facilities may be denied to them for
a number of years—according as their
rases are viewed Therefore, except-
mmg those who were mvolved in acts
of violence or those who instigated this
strike on the 19th of September, all
the others who were removed from
service, whether they weie temporary
employees or permanent employees,
should be taken back into service,
You should thus create a peaceful at-
mosphere in this great countiy of ours,
which follows Gandhian philosophy.

Thank you, Sir. - -

RE INDO-NEPAL TALKS HELD
RECENTLY

THE MINISTER OF STATE IN 1HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B R BHAGAT): Sir, I crave
your ndulgence and the indualgence of
the House for a minute At the invi-
tation of His Majesty’s Government of
Nepal the Government of India sent a
high-powered delegation led by me to
hold talks with a de'egation of the
Government of Nepal The talks con-
timued from 15th November to this
morning and were croncluded success~
fully. After the talks a joint press
communique has been 1ssued and I lay
a copy of the communique on the Table
of the House

SOME HON MEMBERS:

SHRI A D, MANI
desh):

Read it.

(Madhya Pra-
Sir, this 15 a very mmportant
matter We would like to hear 1t Let
it be read out He should read it,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr Mani, I have
given him permission to lay it on the
Table We are mn the midst of a very
serious debate and there are many
Members who wish to speak , . .



